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due place is given to several Govern-
mental representatives of Ministries
and omly a casaual mention is made
of Gorwers’ representatives.

MR. DEPUTY SPEAKER: You mnay
continue your speech tomorrow.

—

16 hrs.
MOTION FOR ADJOURNMENT

FAILURE OF GOVERNMENT TO SOLVE THE
MYSTRY OF SAMASTIPUR BOoMB CASE

MR, DEPUTY-SPEAKER: We now
take up the Motion ‘That the Tlouse
do now adjourn' Shr1 Madhu Limaye.

st wy femd : (amwr) o wH fer
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“Mr. P. R. Das Munsi said: There
was g general feeling in the country
that the Government had indulged
in misconduct from the death under
mysterious circumstgnces of Nagar-
wala to L, N Mishra. The Govern-
ment hag not done anything to re-
move the doubts of the people, he
added.”
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dfew Arew a7 @ & 5 g A
g W1 gafas wer S &1 99 auy
T 7§ 4 9H FY T A U I &7 I
fare a1 & 997 ATV FIF FT #H
T FO &) W2l ¥ AR uF fFar o)
gFEE & A § 5w Juw e {
1T o sfear et & waq Afus w2
| guE Wl St F7 age faw oA
gaaey & af@w ) wuTT weY St 9w
“The forces of disruption which
have come to the fore lately have
spread hatred and indirectly en-
couraged violance It 1s this atmos-

phere which 1s responsible fo1 this
dastardly crime”
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“The total responsibility for this
act 15 on those who on the one
stde swear by democratic noims
and want to save 1t and on the other
actively support a movement which
is not only destroy:ng peoples’ faith
in their leaders mbut in the system
itself’
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“Whatever may have heen the
Orposition’s complaint against Mr,
Mishra and the ruling party itself
by this act and the general atmos-
phere of violance 1n the wake of
Bihar Agitation 1t has opened it-
self to the charge that behind their
allegation to corruption and mis-
use of power was political vendetta
and not a desire fo reform "
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“Shr1 Mishra’s death will cause
a lol of concern among the people

about such violence spreading else-
where ”

Ag AAA TAE TWT T, T T T
Y AT T B—

*As I have said, 1t 1s not mmipo:-
tany which peison did the killing
But when an aimosphere of hatred.
calumny and violence 1s fostered,
then, anybody can do it"”
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MR CHAIRMAN When that alle-
gation has been positively denied by

the Prime Minister, 1t 1s not relevant
at all

SHRI MADHU LIMAYE Which al-
legation?

MR CHAIRMAN There there was
such a ta'k between Lalit Babu and
the Prime Minister Your allegation
has been positively denied.
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qAOHTT 1 AT 0 757 A A a8
&1 T ST o WwATY fHer §, WA oIAFH
wTE &, %7 & fF M agT Tt semAwr
wtv famre aopm o dfE A #
warr wquw fear 30 93 wamw e
A fog &t oo &) @ Qg
H ¥ CHTT Y AAg v Avgay g fw
7z fagre s N T qafe w0
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g it e ¢, g F AN 1T AR

T i warEr wiew Swer #71S1
nwfay wew e g gie, 9 F
AT ST & ST

FAH TH W FTA QT NCE 9T H
e v s iy aréw 1 AT HTETY )
TE AR OET BN | T W IR
foodardr gfc wig arewr ¥ § o FTE
qréf & Hor § T 1A U § W7 A
Ao afear & feARe & | <ad wiT
Suar wit R ® & o avfy fafwes
ReAeaqeT § | ag WA A9 F T
Fag AT @ S A A are
W vl @ S § —

oF WA QTET ¥ET 39T )
ot Ay fe@: w7 a1 7

SHRI K LAKKAPPA: (Tumkur):
You are allowing all these things How
is 1t relevant?

oft oy faw@  Far & o S @
71 % ag = e g 5 famifedt ik
TEAISE FT SR AT gNT 8, T
SAEEAT & I A I @I E | W
TR I FETH AeFR 1 AT H §
AT 3 71 1% §YF 17 AT @AY
1 JgurEA WA gar & wgm fw
ATTETAT § § F aAe iR aw faewe
a7 foreiY WY Tgeqma yqu gd € Sa
N aiwaT & fgor awew Ay
= fasrg ) weswE T 8 F sl
w4 ¥ g Efeno & Prercad dar
o I W qw § A AT W
TFAT § | WAL T ALY HT AT W W
e T FA & AT w7 A fawErw
£ o Wiy 9% ¥ e @ wAT WO )
T g wwE a7 fie omar A @)
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v wEd A e A ara & ¥few w-
are W 99 A % WS e 1
F T oy (GErE 9T @ 8 | W9 FEdr
&t o afiorer 7 4 T 99 AT G
o1 Ay #7 o P Ay wwiem
qema fww @ wEn awela T ade
Fr1dm T oFe THA Q F7 OHET
T AT F g A g AT I
frafam o gre e & | 37 8 7Y fag
428 Y AW S AT T H TR
% gEfrEaT FT 87000 AT & BT Y
" | O A ORI A A F
@ & 7T FTeE G AT @I | A
ST FTATH W@ § ST a9g § I9a7 §T7
farmm o aras § s whm g
e ¥ fr w7 1 Ao wfva frar
ST SR 59 I A1 g fear s
T WY W NA F AT AT & @
T o= & ok fawg wfqwa &
AT N W AT TS qH /0
aurer o wEey AwaA F1 W g9 )

MR. CHAIRMAN. Motion moved:

‘That the House do now adjourn”.

SHRI H K L. BHAGAT (East
Delh1) Mr Chairman, when Shn
Madhu Limaye said that a Parlinmen-
tary Commttee should be appointed
and that the committee would be
able to make an impartial nquiry
into certain things, including this as-
sassination, I do not know whether
he was trying to feel himself or any-
one else in this House or the people
of India. I would tell him with res-
pect and humility that he is only
trying to feel himself if he thinks that
anyone in this country can believe
that, with men like Shr1 Madhu Li-
maye here and making speeches bf
the kind that they are making, any
impartial study can be made by &ny
parliamentary committee of any mat-
ter regarding this country If he will
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excuse my saying so, I woulq say
that such a hard approach would
create an impression o! a false wit-
ness, a prejudiced prosecutor and an
absolutely perverted judge. Can such
an Opposition sit in judgment &and
pronounce on things which have hap-
pened in this country?

I am sorry to say and I feel asham-
ed to say that on g serious matter
like this, assassination of one of our
colleagues, today Shri Madhu Limaye
hag betrayed a completely crude po-
Iitical approach. Of course, 1it ig consis-
tent with their past attitude. All of
us here and the whole country knows
that in this House itself and outside
this House he and his like have con-
tinued a political assassination of Shri
L. N. Mishra in season and out of
season without any foundation or any-
thing They were trying to create
an atmosphere of hate and violence
not only against the Congress and
its leadership but particularly against
Shri L. N. Mishra personally.

When I heard him today talking
about Shri L., N. Mishra’s assassina-
tion and saying these things, if he
does not mind, I would say, “Well,
God save this country from hypocrisy,
simple and pure”

He has taken exception to the
Prime Minister mentioning about an
atmosphere of violence in this coun-
try and warning the nation about it
and saying that such murders arc the
result of an atmosphere of vivlence.
Was the Prime Minister wrong in say-
ing that? Is it not a fact that after
JP’s movement started, an atmos-
phere of violence has developed in
this country? Is it not a fact that
40 bomb explosions have taken place
in Bihar after this movement? Was
there any bomb explosion before this
movement? Is it not a fact that rails
were paralysed? Is it not a fact that
students were shot? Is it not a fact
that pon-violence was preached while,
in fact, wviolence was created and an
atmosphere of violence was created
in this country? Now, if the Prime
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Minister says that such murders are
the result of an atmosphere of vio-
lence, if she warns the natfon about it,
what is wrong in that? If she had not
done it, she would not have done her
duty. I think, the Prime Minister did
her duty to the nation by warning the
nation gbout it.

I want to be very ruthlessly candid
about it. I do not know how my
friends will like it or the Prime
Minister will like it, I want to be
very frank about it. The Opposition
are creating an atmosphere of hate
and violence. They created it not
only against Shri L. N, Mishra but
they are creating it against the Prime
Minister herself. Mr, Limaye was
quoting his Bible today. He was
quoting from the Motherland to
substantiate a point If you read the
Motherland, the Jana Sangh paper, if
you read the Orgaaser, if you read
various papers of these parties, as
your colleague, I am warning you
that you are deliebrately cieating an
atmosphere of wviolence  personally
against the Prime Minister herself 1
tell you, if anything happens, the
nation will never excuse you. I am
giving you a warning. (Interiuptions)

SHRI SAMAR GUHA
On a point of order, Sir.

MR. CHAIRMAN: Mr. Guha, don’t
get excited Please sit down There
1s ho question of a point of order.

SHRI SAMAR GUHA: Can a Mem-
ber of this side or that side point out
to this side or that sidc regarding a
particular person, primarily taking
the name of the Prime Minister, that
they are creating an atmosphere of
violence as a result of which some-
thing happened? This accusation is
very dangerous, Its implication is
equally dangerous. Will you permit?

MR. CHAIRMAN: You were on a
point of order.

SHRI SAMAR GUHA: There is &
way of speaking. But this gentleman
is making a pointed attick on the
Opposition, by taking the name of the

(Contai):
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Prime Minister herself, that they are
creating an atmosphere of violence.
I want your observation whether a
Member can be allowed to make this
kind of an accusation.

MR. CHAIRMAN: There is no point
of order in your interruption, Mr,
Samar Guha, Let him continue, He
is making his point with reference to
2 certain context. Do not get excited.

SHRI H. K. L. BHAGAT: Mr.
Madhu Limaye has ssid that they
have asked for a judicial inquiry.
He has said that so many things are
there ang that the Mathew Commis-
sion will go into this and so on. I
am glad, he has direcily or indirectly
axpressed confidence in the Mathew
Commission. Now, a Commission has
>een appointed under the Commission
f Inquiry Act, which has a much
wvider scope than even a judicial in-
juiry. Instead of welcoming the ap-
wintment of an Inquiry Commission
inder the Commission of Inquiry Act,
rven this has been made a subject-
matter of criticism and it is being said
that this has been delaved e 1<
«king why 1t has been appointed after
a few wceeks. An offence has heen
commitied, and it is the duty of the
investigating agency to go into  the
case und try to find out the culprit,
There are various aspects which re-
quite to be gone intu carefully. If
Mr Madhu Limaye will excuse my
saying so. after his speech, if he him-
self introspects—but I am sure he will
not—he will find that he did not say
even one word new. He has only
picked up one piece from one paper
and another piece from another paper,
and what does not suit him, he says
that that part wag inspired by the
police. And many versions have been
ziven—one version, second version,
third version and so on. If, accord-
ing to him, the whole thing was care-
fully planned—he has tried to raise
clouds of suspicion and doubt against
the Government—then, would the
Government arrange to make these
contradictory statements? Would the
Government ask Dr. Bhalla to say that
the injuries were superficial?
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Another very funny argument was
given by Mr, Madhu Limaye. He has
said that the murder of Mr. L. N.
Mishra helps the Government; at the
same {ime he says that all the people
believe it. If the people believe it,
as you say, that it helps us #nd if the
people are angry wilh us. then the
murder suits you; it could be a motive
for youu When I say ‘you’, 1 2m
speaking symbolically of the forces
you represent, I do not want to ex-
press any direct opinion. It is for the
Commission to inquire into it. Left
to myself I would not have said any-
thing. But since you have said cer-
tain things, I have to say that it
could he said that this murder could
give the Opposition the ground to
criticise the Government, which you
are doing. It is most fantastic to say
that the murder was comm:itedq to
suit this person or that person. By
trying to create all these innuendoes
and suspicions, by alj this funny
logic, 1 would sav, you are only try-
ing to deceive yoursei-es

He has spoken about All  India
Radio  If 1 were to scrutinise the All
Indio Radio reports, I would point to
him and say that I have this grlevance
aganrt AIR. I have a greai respect
for Mr Madhu Limave. He studies
things and somctimes says relevant
things. But many times what he says
is wrrelevant, But the All India Radio
has heen very generous to him, He
should not have any complaint against
the Al India Radio, His name ap-
pears in the All India Radio very
prominently, while whatever 1 say,
even if it is relevant, is ignored genc-
rally. Why? According to their own
paper. their procession did not con-
tain more than 10,000 people. But it
was described bv the AIR as a big
procession, whereas the procession
which we took out and which contain-
ed 35,000 to 40,000 people, was des-
cribed ag just a procession, I do not
want to say much on this. If the All
India Rad!o can be accused, it can
only be accused of partially in
favour of the Opposition. That is a
fact. T will tell you another instance
We were busy in the UP elections
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We were fighting the elections and
tne All India Radio was narrating the
details of the Nav Nirman movement
1n Gujarat at that crucial time in the
radio, TV and 'what not. These peo-
ple say, ‘Look, the correspondents are
tree to write’ and they give their opi-
nion against us. Mr. Pandit is a res-
pected journalist, Journalists give the
opinion one way or the other, but to
pick out an instance to condemn the
Government jis, I would say, hitting
below the belt, Now, he has narrated
the story given by Mr. Jha and so
many other Jhas. .. (Interi1uptions)
Shyamnandan Babu, all these things
are for the Mathew Commiss.on to

judge.
vfq qar ", vam et 7 qaar

g7, “sgt WAt g, “sErdar g’
What is this? We are Members of
Parliament. We are supposed to
speak here not on the basis of hear-
say, not even on the basis of some
mere press reports. We are supposed
to speak on materials which we
honestly believe in and for which we
have proof to quotc as authentic,
Now, merely on rumours, on talks, on
hearsay and what not, to make these
statements on a matter so serious like
this is not proper for members.

Now, il was said that delay had
been there in the appointment of the
Mathew Commission. As I said, 1t
was appointed a few weeks after the
mcident, When was the Warren Com-
mission appointed to go into the mur-
der of President Kennedy? In our
own countiry when did we appoint
Kapoor Commission after Gandbiji’s
murder? When we thought that
there were still several aspects of the
case which needed to be gone into.

Now, my friends have no faith in
the CBl. Now, in this so-called
licence case they rely on the CBI
report and on the other hand, they
condemn the CBI. Ultimately, they
are the national agencies and they
have unravelled many a mystery,
They caught many cases, Now, my
friend was trying to link this up with
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the deaths of Nagarwala, Anil Chopra,
Kashyap and what not, For Mr,
Jyotirmoy Bosu every case of death
of anybody is a link in the chain of
his imagination. We have discussed
this Nagarwala case for a fairly good
number of times in this House. Now,
Mr. Nagarwala was caught ~ imme-
diately anl it was the investigation
agency which arrested him. It was
again the investigation agency which
recovered the money. He made a
confession and what not. Similarly,
our friend talked of Kashyap's case.
We all know that there was an acci-
dent 1n which four people died and a
tonga and a car collided and so on..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Why no post-mor-
tem?

SHRI H. K. L. BHAGAT: There~
fore, I am saying that the irresponsi-
bility of these sllezations would con-
vince nobody. The QOpposition, some
of the Opposition parties, I would say
—my friend, Prof Samar Guha can
have some consolation——is deliberate-
ly and consistenily following a policy

of creating chaos, lawlessness and
violence to beat this Government
and the leadership of the ruling

Party with any fabricated falsehoods,
even I would say, lies, deliberate
lies, knowingly deliberate and shame-
less lies, I would say that.

Now, what I would respectfully
submit ... (Interruptions) I am not
pronouncing my verdict whether any
better medica] treatment could have
been given to Shri L. N. Mishra. I
do not know. On the one hand, my
friend, Shri Madhu Limaye says,
‘Why did you not have the post-
mortem?” Mr. Madhu Limaye should
place himself in the position of a
relative and I ask him if he would
have asked for a post-mortem in
such circumstances.

17 hrs.

He says, post-mortem has not taken
place; he also said, accumulated bHlood



321 Motion for
Adjournment

was found from his stomach, as .f le
bas conducted the post-mortem mim-
self, I have seen so many post-mor tems
before My dear friend, you know quite
a Lit, Lut you do pot know law and
medical jurisprudence The gamut
uf liquuy ot the Mathew Commis-
s0n 15 very comprehensive They
will go nto the whole question 1n
all 1ts aspects The CB was to louk
into the question, who are the kili-
ers  They have got to find out this
thing  He quoted L.nh and said one
sentence from the Prime Minster's
remartk  where she said, who has
killed 1s not that important 1 tell
you, vou please read the whole ot
the interview, then you will find out
the position It 1s the atmosphere
which 1s most dangerous, the atmos-
phrie 13 responsible for klling one
today maybe, 1t would be .espon-
sible ior many tomorrow, and 1t 13
thi~ atmospher« which 1s verv dan-
gerou~ And it 1s this whien the
Prime Minister has been iryimng to
cemphasise You are accusing  thrs
Government  You have a 1ight  to
do so It s your job to do 1t, you are
here fo1 that purpose, you will have
to do 1t, but I tell you, please re-
mempe1 your duty towards the na-
tion This 1s verv mmpirtant  Don't

forget it By what you aic now
domng vou aic doing the sieatet
disservice towards this naton by

coming 1nfo this House and siyving
such <orts of things, uttering such
kinds of talks and giving out such
kinds of arguments and you aie only
trving to deliberately maslead the
people It 1s not right to make such
kinds of accusations hike these The
Mathew Commission would be there,
they will go into all these aspects
and I hope you wil]l have the cou-
rage to appear bheforc the \lathew
Commussion You may place all
your evidence before that Commission
We will all expect yoa to apepar hefore
them ang place your ewvidence before
them

It 15 a very great tragedy that
Mr L N Mishra was assassinated
m this manner bLut the greatest tra-

3444 1811,
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gedy 1, that even after that murdei
some sections of the opposition con-
tinue fo be as wrresponsible as ever
and they do not understand the
writing on the wall The Mathew
Commission must go into various
matters, the CBI has got to find gut
the killers Mr Madhu Limaye sad,
that the CBI has not got the killer
50 fai, as if the murderers are in his
pocket ang the CBI had only to di».-
cover them and take them out Some-
tumes the killers are mu.dered, such
murders aie carefully planned and
so 1l takes time especially when 1t
is systematic planned murder You
cannot  blame the Governmint in
season and out of geason for every-
thing You should welcome the ap-
pomntment of Mathew Commussion

Sir I conclude by saying that this
Adjournment Motion 1s a .mple,
puic cude attempt at blackmail,
trymmg to stick mud at the Govein-
ment at the Congiess and the ruling
Party and I am sure this 1s bound to
be frustrated Thank you

SHR] PRIYA RANJAN DAS
MUNSI (Calcutta—South) On a
matter of personal explanation Sir,
I was not in the House and I was
quoted I came to know that Mr.
Madhu Limaye quoted from a news-
paper Hindustan Times. I came to
know that some news item has bheen
published 1n Hindustan Times involy -
ing my name, that I have said 1n
some meeting vesterday that the
doubts that aic bemng created—the
atmosphere of suspicico—fromr  Shri
Nagarwala’s death to the death of
Shrn L. N Mishra as a 1esult of
bomb blast should be cleared I did
not say so It i1s absolutely wicng
and false and I think the view o
pressed here 1s wrongly attributed to
me Ths I would like to make clear
before you

SHRI JYOTIRMOY BOSU (Diamond
Harboury Mr Chairman Sir today
it is one month and fiffeen davs since
this fragic event had taken place Now,
what the Government has done
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so far is to pre-empt this House and
the Consultative Committee of Home
Ministry by appointing a Commission
of Inquiry headed by Mr. Justice
Mathew.

1 would like to know precisely from
the hon. Home Minister as o what
has this Commission got to do because
my information is that most of the
evidences are being destroyed, remov-
ed or nullified. This tragic event re-
minds us of what happened to Mr.
Hemant Basu in Calcutta in 1971.
who had visited this atmosphere for
getting a political dividend? 1f the
truth ever comes out, we would ex-
aclly like to know whose tainted hands
were behind this murder. The tragic
event shook me because I was one of
the most critical persons in politics—
not really against him as an indivi-
dual but as a pillar of the Congress
Government and the Congress Party
and the lieutenant of Mrs. Gandhi as
a biggest fundraiser for Mrs. Gandhi
and her party. It is an irony of fate
that the cause for which the late Shri
Lalit Narain Mishra made himself
controversial since the Congress split
of 1969, it is the same cause that has
destroyed him prematurely. There is
not the slightest doubt that the peo-
ple behind this are most powerful, re-
sourceful and skilful. The police
officers of the rank of Inspectors Gene-
ral working round the clock discover-
ed six theories within three days of
their work. And. Mr. Reddy—Reddy
Garu—made a solemn assurance in
Bihar that ‘we are doing our best’. The
CBI. knowing what it was, fully well,
said and I am quoting from the Tvmes
of India: —

“C.B.I. officers investigating the
Samastipur bomb blast which claim-
ed the lives of Mr. L. N. Mishra and
two others are looking for the mas-
ter mind behind the outrage and are
confident of a major hreakthrough
within a week or so.”

This is dated 8th of January 1975
from ‘Samastipur. From 8th to 18th
..o February it is one month and ten
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days that had passed and, Mr. Brah-
mananda Reddy, tell me how many
days make a week for you? Is it one
month and ten days? Here is a clipp-
ing which you may look at. This is
from the UNI news item which said:

“A Team of CBI and State police
officials investigating into the bomt
explosion at Samastipur on Thurs
day, in which three persons includ
ing Railway Minister were killed
have found some definite clues int
the incident. according to report:
reaching here.”

I is done two days afier the actua
happening. They found definite clues
What is it that they are trying to tel
me? Are they trying to take us for i
ride? Besides this, their sole job is,
regret to say, to harass the employee
and ‘the Opposition Parties and in tor
turing them. I am positive that th
bomb that was found in the railwa;
officer's house was planted by the In
telligence. One newspaper has sait
that the first bomh was hurled to des
troy Shri L. N. Mishra. The secon
bomb was hurled to save ‘the face o
this lady. From this you can drav
your own conclusion.

Then comes the very powerful Mi-
nister of State. Mr. Om Mehta, He
says: He says from Lucknow:

“Mr. Om Mehta, Union Minister
for State for Home, today said the
CBI report on its investigations on
the Samastipur outrage in which
Mr, L. N. Mishra and two others
were killed, was expected in next
two or three weeks.”

Agsin I ask you Reddy Garu how many
days make a week in the Home Minis-
try. I want to be enlightened as to
who planted this time-bomb story first.
I would like some Members in this
House to understand how sophisticated
a time-bomb is; what is its mechanism
and how does it work. The first story
they had to drop simply hecause the
ceremony was scheduled to take place
originally at 1.30 pm. but in actual
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reality il took place at 530 pm <o that
the time bomb story had to be discard
ed because the planter of the time
bomb would not first take out the
time bomb and then rerlant 1t I do
not take hashish and as such I can
not absorb such stories

Then a story tag was planted in the
press that 1t 15 an ordinary bomb which
needs to be used through ignition or
spark The Honble Defence Minister
would bear me out that an ordinary
bomb requires a certain lenglh of fuse
wire and 1t has to be a tune-fuse—a
fuse which will burn a minute a yard
or a fuse which wiil birn 30 seconds a
sard or a fuse which will burn 15
seconds a yard So the fuse has to
be according to a fime length oriented
burming rate  Therefore 1if a bomb
had been planfed in the rostium and
that has to be 1gnmited and exploded the
fuse has to be operated by a person
who will not be noticed t the «ame
time He must be ouiside the security
sone  Further to lide the fuse wire
you have to dig at least one foot of
earth and dig 1t at least uplo 1 dis
tance of five hundred to six hundred
feet and there you give a spark Tell
me 1f somebody had to & g one foot of
enrth for fiie hundred to =ix hundred
feot how could the fresht heaped
earth escape notice® This 1s  also
another cock and bull storv

Then the grenade story came The
grenade they are tallkung about—I am
not quoting from newspaper—is Pat 37
grenade which 1s something like a big
egg of oval shape The st ~face of the
grenade 18 hke crocodile skin It 18
not hke & cricket ball and as such 1t
cannot be rolled so easily Then on the
rostrum I gather there was a mattress
I know people in certain reeions like
to have a mattre.c heneath and the:
lke to sit on the mattress My dear
Sir, Mr Defence Mimster and Mr
Home Mimster on the matiress this
grenade cannot be rolled because the
man who will role the grenade will get
noticed at once and secondly it can at
the most be pushed as in carrom board
game The man would not commt
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surcide as the effectivity of Pat 37
grenade 1s around 25 yards So, by
the time, he could rol' and get out, he
will de<troy himselt That 1s also a
thing which has to be ruled out I can
tell you this much Now the pin 18
relesed throu.h the tip and the lever
his the 1N1 high esplos ve wathin the
bomb and then tic explosion takes
placc  Wit'un four seconlis, 1t 18 over
How 15 1t possible th~t the grenade was
rolled on the dus where hundreds of
policemen and intel 1gence men were
there where burning hghts were there”
Mr Chairman Sir vou are an intelli-
gent man I would hike to understand
from the hon Defcice Minister who
should at least know something about
these things as to how 1s 1t possible!
Sir t\1 grenade wi- placed If I am
given this job to do the grenade has
to be placed in a built-in cawvity when
the 1ostium was heng built There
should be a box not verv long may be
six 1nches long eight inches long to
be on the safe side <o that the lever
can p'ay wholly and tully It should
he built 1n 1n a box the dimensions of
which should be al least 8/8 inches and
the depth should be at least four in-
inches Now Siu1 the lever has to be
releasel For the release of the lever,
the pin has to be removed For the
1cmoval of the pin vou have to fix a
conduit pipe on a whole in the box and
a wire has to be tied with the pin
which ha to be pulled by a man out
<«ide and the man has to run away
immediately after pulling the wire
You release the pm you release the
lever then within four <econds the
whole thing bangs and that is exactly,
I susvect what haid happened

Now Sir I would hke to know one
thng You are a lawyer I would like
to understand whv the electricity was
cut off immediately after the explo-
sion?  The electricity mamns were not
on the dais hut were elsewhere The
man who pulled the wire put off the
electrnicity so that it cannot be detec-
ted The dais was demolished the very
next day Why? Because they did not
want to take chances although ¥ per
sonally think that the box and the



327  Motion for FEBRUARY 18, 1075 Motion for 328

Adjournment

[Shri Jyotirmoy Bosu]
conduit pipe. everything, should have
been taken away by then. When the
real culprits are in supreme authority,
I assure you, Mr. Chairman, Sir, no
truth will come out.

Sir, T have received a letter from a
senior advocate. He has posed certain
questtion and I would like Reddy Garu
to reply to these questions here He
has asked:

“Why late Mishra departed iate
from Delhi when he was 1o magu~
rate the ceremony at 1.30 P.M, at
Samastipur?

When the bomb exploded at 5.30
PM., why M. Mishra was not
admitted to Samastipur or Laheria
Sarai Tospital, a  qstrict level
hospital jmmediately?

Why the special tramn started at
8 P.M. from Samastipur and why
it reached at 11 P M. at Danapur
when the same engine which was
to leave for Muzaffarpur was to
change its face?

What treatment was made and by
whom in the meantime before train
reached at Danapur at about 11
P.M.?”

1 know that Dr Bhalla, who s the
Chief Medical Officer of North Eastern
Railway gave some sort of bandaging,
saying that he is out of danger. I
have got the clippings here, It was
said that it was only a skin deep
injjury. Firstly, it was said that it
was on the thigh. Now, Sir, if a
splinter of a 37-Paton grenade
pierces into the abdomen, the whole
dhoti and the under-garmeats would
have been red with blood. There is
no question about it. You cannot
hide a splinter into a 37-Paton gre-
nade. That is also a story which has
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Samastipur within an hour was not
allowed interview with Mr. Mishra
to treat him?

‘When Dr. Nawab ordered
immediate admission of any bomb
victim in his clinic without asking
for charge and a few got their
treatment there why Mr. Mishra
was not allowed?

Why there was no response on
telephone by Chief Secretary,
Health Secretary, Secretary to the
Governor and others when Mr. U.
N Sah: tried to contact them on
telephone after the incident on the
evening?

Why Dr, U, N, Sah1 was not given
any .atisfactory reply by Railway
stafl at Patna and why he was told
that the specital will not hauit at
Puatra, though i1t halted there for
ten minutes?

Why Dr. B K Smha was not
evel wked and nobody even talked
to him while he waited till 11 P.M.
m Dunapur Hospital knowing rim
to bh> an eminent suigeon and
doctor?

Why did the docors at Danapur
first declaie Mr Mishra out of
danger and why Dis U, N §8ahi
and B K  Sinha were contacted
only at 4 AM next morning but
not earlier?

Did the late M: Mishra weep to
see D1 U, N. Sahi and Dr K Sinha
in the hospital to save his life?

Why did Mrs. Indira Gandhi asgk
Mr Mishra . "

1 will come to this later.

This ;5 the position before me. "he

late Mr Mishra had said to pressmen

to be discounted.

Now, Sir, the advocate hag further
asgked:

“Why Dr. S. M. Nawab a retired
eminent surgeon who has his own
clinic at Laheria Sarai and reached

at Patna. “I am feeling much better”.
Dr, Sahi had said that the late Mr
Lalit Narayan Mishra's life coule
have been saved if instant medica
care wag given Did he not die o
cardiac arrest? Is it npot the samt
case with Nagarwala also? How cax
you create cardiac arrest? Can It not
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be done by ‘injecting something which
is given to a woman who is giving a
child birth if she is haemorrhaging?
Doeg it not a coagulate the blood? 1s
1t not a simple job to do?

1 have already stated what Dr.
Bhalla had said. We were really
surprised and shocked when we csaw
Prime Minister Indira Gandhi declare
here that the Railway Minister's
assassination was well-planned, and
squarely put the blame on the
Sarvodaya leader Jayaprakash
Narayan’s movement in Bihar. So
when you cannot catch anybody, catch
the nearest man you can find. So
she would not even hesitate to put the
blame on a great leader like
Jayaprakash Narayan. You may
agree with him; you may disagree
with him. In your party, there are
people who are in agreement with
him, Amongst us, there are many
people who agree with him, and who
do not agree with him. But it was
most unfortunate that she hag chosen
Jayaprakash Narayan for this pur-
pose.

The Prime Minister even said that
it was a rehearsal for killing her. 1
remember on one occasion anen she
was the Home Minister, she $id that
the Jan Sangh was trying to kill her.
In the Consultative Committee of that
Ministry, the matter was taken up and
some of us insisted: ‘Kindly tell us
what proof and evidence you have got
to establish that your life is threaten-
ed hy the Jan Sangh’ After 45
minutes of bickering on both sides,
she had to admit and confess that
she had neither any evidence no:r any
proof in her handsa  So what else
choll 1 call it other than a gimmick®

1 want to ask Reddy Garu why no
post mnrtem was done, It is not obliga-~
tory that in a death under unusual, un.
natural circumstances post.mortem is
a must, unless you have something to
hide, unless you have skeletons in the
cupbeard?

Then, i8 it or is it not a fact that
on 23 December, the late Mr. Mishra
Wag summoned by the Prime Minister
and t0lg to resign, taking 7 days’

MAGHA 29, 1896 (SAKA)

Motion jor 330
Adjournment

time to make up his mind? Is it also
not a fact that on 24 December some
of my friends from Bihar on that side
went to the Prime Minister and
pleaded that he should not pe pres-
sed to resign, and to that the Prime
Minister reacted sharply, saying that
‘Mr, Mishra has embarrassed the
party, the Government and myself
and therefore, he has to be out and
Lie low out of politics for some time?’
In that context, I want to ask: If he
did something, was not most of it for
the party, the Government and Mrs
Indira Gandhi? This 1s a very sad
thing for us to understand.

There 1s a report in the Hindustan
Tunes dated 5th February 1975. It
says:

*Two bags containing the per-
sonal papers of Mr. L. N. Mishra
which are reported to have includeg

two tape conversations giving an
indication ot an anti-Mishra con-
spiracy are mussing. The tapes
were said to have been handed over
to the late Minister in December
and are considered of ‘primary
importance’. The CBl in investi-
gating various theories and possie
bilities in the Mishra murder case
has reportedly got clues regarding
the involvement of polifical figures”

This proves one thing, besides other
things, that our telephones are tapped
and tapes of tapped telephone c¢m-
versations are taped again and the
copies of the tapes in this case, were
handed over to the Jate Mr, M,;hra.
That is what I hear. 1 amn told that
the Prime Mirister’s telephone was
tapped; her telephone tapped tapes
were handed over to the late Lalit
Narayan Mishra and later on the
Prime Minister came to know about
it....

SHR] SHYAMNANDAN MISHRA:
The telephone of the Prime AMinister?

SHRI JYOTIRMOY BOSU: Of
course; I say that on my own respon-
sibility. He had coples of the tape-
recorded conversationg that the Prime
Minister had with somebody else,
important in' the party.
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SHRI SHYAMNANDAN MISHRA:
We are in good company then,

SHRI JYOTIRMOY BUSU:
Frankenstein will never spare any.
body. I am told that the late Lalit
Narayan Mishra out of sorrow and
disgust said ‘if I am drowned in the
river, I shall not get drowned slone;
it will be others also. He also said: I
have collected Rs. 8 crores for the
party, even if Jyotirmoy Bosu 1s cor-
rect and 1 might have swallowed a
crore, what happened to the Rs, 7
crores that I handed over to the pro-
per authonty?. .. (Interruptions)

The late Laht Narayan Mjshra
understood thai his days werc rum-
bered and it 1s said that he warned
his family not to open their mouth if
something happoned to him; be
cautioned them: 1f they opened their
mouth after anything had happened
to hira, the seme fate will come on
their children: that is the position.

We know that the genuine. ongiral
report of the CBI which included the
name of the son of a great enter-
preneur, the gson of a VVIP, namely,
Mrs. Indira Gandhi, first reached the
hands of the late Lalit Narayan
Mishra .nd he premptly did phutustat
copies of the same and sent those
photostal copies to diffeicni places
including one set to Nepal I want
to know. The nume of Ram Bilas
Jha was mentioned Is it or is not a
fact that he was employed by the
police departrrent once upon a time?
Is it or 1s it not a fact that he also
worked for the intelligence depart-
ment once upon a time, Is it not a
fact that he fllw with Mr, Kapur on
6th January v Delhi? Are these not
facts? Is it rot a fact that he was
the man who was preventing people,
doctorg from pgoing inside?--A day
will come. There was a victure
called the Fall of Berlin; you will also
see the picture; the fall of Indira. And
the duys are rot very far off. Be-
cause you cen shut me out here
through the rvleg of procedure but
you cannot shut people in the zountry
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who have understood the sort of the
Government they are lving under,
not only through their miseties
but also through this murder, politics
of murder 71ley talk about violenge,
ete. They a.e the people who. are
dowing 1t all the time.

They wastel the whole of the last
vession on Tul Mohan Ram licence
scandal and ap last they yielded. If
they had yielaed earlier, we could
have discussrd many other important
1ssues cuncet 1ng the people, namely,
food, unemployment and so many
other thinge INothing was done, 1
assure you thuti after reading the CBI
Jdncuments which we are not autho-
vised to divulge at the moment, al-
though Mr, Fsghu Ramaiah charged
me that 1 had Lroken the gentleman's
agrecment antd then he had to with-
draw 1t; I foirive him .

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHRI K. RAGHU
RAMAIAY): Yo, I never withdraw
anything

SHRI  JYGOTIRMOY BOSU: Then
how did you allow 1t? You wanted us
tn stop peru-2: of the CBI report;
you wiote to the hon. Speaker that
Jyotumsy DBcsv had broken the
gentleman’s agreement but you
swallowed 1t and you had to allow us
1> go and se2 i

SHRI K TAGHU RAMAIAH: It
must go on 1cord; what he says is
nct true, I pever stopped perusal.
The other hon Members are there;
they will stan' by what I say.

fHRI JYOT'RMOY BOSY: That 18
rrecisely the reason.  That is why
you were no* taken in the Ministry
in 1971, I know the reason.

Mv humble request is: let us main-
tin the dignity that the House de-
serves berause it is the Peoples
House. There should be a Parlla-
mentary proh  Let the Parliamen-
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tary probe bhring the truth to light
ng let those who are guilty be
runished, And we are not interested
in witch-hunting including the hunt-
ing ‘hut seery to have been gtarted
against poor railway employees after
qismissing 16,800 of them for a legi-
fimate strike. I tell you the hands
LeLind this murder are all at Delhi.
0, the CBI enquiry at Samastipur will
oni- yield 5 kig lemon and nothing
gise.

SHRI K. RAGHU RAMAIAH: On a
pint of personal explanation on what
he seid. When certain friends wanted
io peruse beyond a certain date, I
said there has been enough perusal
and there was no question of further
w2 al. I cid maintain that they
hal enough time to peruse the docu-
ments  and  therefore it  should be
siopred.

SHRI JYOTIRMOY BOSU: I was
uthorised by the non-CPI opposition
to teil the press, not what we did in
the CBI perusal operations, but other
matters., Basirg on that it was given
in the “Times of India New Servicz2".
On that Shri Raghu Ramaiah in  his
wicden wrote & letter to the  hon.
sveaker sayirg that Jyotirmoy Bosu
had broken the gentleman’s agree-
ment by addressing the Members and
herefore the CBI perusal would not
feke place any more. That letter was
rassed on to us. So, we went ‘o the
Spezler’s hotse: and told him that
what he had reported was nothing but
a cock-and.bull story. Therefore we
vere allowed to go on again bhecuuse
what he said wag not true.

SFRI K. RAGHU RAMAIAH: This
2in is not correct, Let the record
set right. What I wrote to the
on, Speaker was whether under the
tircumstances in which Mr. Jyotirmoy
osu went to the press it was neces-
ary to further peruse the documents,
did not say the perusal should be
t3pped.

i

SFRI JYOTIKMOY BOSU: No, Sir.
cannot divuiige anything.
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MR, CHAIRZMAN: Let us not side-
irack the debute.

SHRI N. K. P. SALVE (Betul): In
a debate whick revolves around an
event, an incident which was so un-
fertunate, whicl. was so tragic, which
was S0 grim, involving the death of
a colleague of ours, a loveable verson
by all standards, I expected that at
least in this debate the Mover and
zhri Jyotirmey Bosu, who have just
made their speeches would show a
modicum of dignity, restraint, mode-
ration and responsibility so utterly
necessary on this occassion. But
naving heard Shri Madhu Limaye and
Shri Jyotirmoy Bosu I am inclined to
consider that this adjournment motion
has been brought forward entirely
with the purposes of bursting a
bloated bladder of lies, fallshoods,
wild allegations and utterly baseless
charges and any concern which is
sought to be shown in this motion by
the Mover or Shri Limaye ahout the
death: of Shri Mishra is sheer hypo-
crat. Therefore, I am impelleg to
conclude that this adjonirnment
motion is no more than plenty of
sanctimonious political humbug and
it deserves to be treated as such.

Before I come to whatever I nave
to submit on thiz very grim and tragie
incident involving the death of Lalit
Babu, I would like to deal with two
or three points which Madhuji made.
So far as Shri Jyotirmoy Bosu is con-
cerned, I gttribute his speech and his
wild allegations entirely to dementia
and I cannot deal with him. Shri
Bosu showed the knowledge of a
ballistic and explosive expert. He
had the experience of faithfully rerv-
ing the British army which benefit
most of us did not have fortunately.
What he wsaid in  details about the
explosives and about the bailistic
techniques may be Rundred per cent
correct, but I must say one thing.
Such immaculate precision with
which he described the incident made
me feel that he seems to have done
the whole thing himself. Dtherwise,
it is impossible to comgprehend such
details about the explosion unless it is
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his own fertil> jmagination. If he is
worth his salt, he should go and show
his knowledge i front of the Mathew
Commission. Justice Mathew is
known not only for his learmmng and
erudition but also for his fearlessness,
What do we innocent members of
Parliament know of explosives and
ballistic techniques? If you ate really
sure of your facts, instead of wasting
20 minutes of Parliament, you would
have done well to appear before the
Mathew Commission. I hope you will
g0 as a witness before the commis-
sion,

SHRI JYOTIRMOY BOSU: I shall
consider your submission.

SHRI N. K. P SALVE: The amount
of casualness I am seeing in the
whole debate is most uniortunate,
Let us not reduce this debate to sheer
irrespousibility, making allegations
and averments against each other.
Let us do something which may help
avoid the recurrence *of this sort of
thing again 1n the country

Shri Madhu Limaye is known for
his being extremely studious. When
1 saw lim at the library, I thought he
was collecting a mass of evidence and
he would come out with something
which might be clinching and con-
vincing about the motion. I want to
de:] with two of the many prints he
made. He asked, why was not a post
morten. made and according tohim,
bhecause 1t was not made there is
something hanky-panky. “)n this
point when I tried to interrupt him,
he felt a little unhappy. I want to
remind him only from a professional
angle that a post mortem is done on a
body only where there is any doubt as
to the cause of the death, either proxi-
mate or approximate. In this case,
for six long hours, the medirp] ex-
perts operated on the entire thorax
starting trom the throat to the abdo-
men. If a post mortem was con-
sidered necessary, it should have Leen
left to the medical experts. They
would have done it if there was
something vague or ambiguous about
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the cause of the death, immediate or
ultimate.

The sec’nd point he made is an
extremely serious one. In Mahs-
rashira and even in M.P. the rumour
was widely circulated that the Prime
Minister was alleged to have told
Lalit Babu “You are no longer good
to be a member of the Cabinet” and
it was, for this, Lalit Babu was sought
to be got rid of. Fortunately, the
Prime Minister was here and she
immediately got up and said that the
allegations were absolutely false and
untrue. This should put an end to
cvery controversy on this point, If
you are capable of reason, I want ‘o
put one thing: In all these days,
whatever else the Prime Ministar may
be guilty of, she is not guilty of one
thing. If she does not like a minister,
she cannot tolerate him even f{r one
minute. She drops him like hot
bricks. Was it necessary for her to
go into this sort of thing? It was not.
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If Mr. Madhu Limaye has any delailed
information which can be of some
help and wuse for investigation, ne
should give it either to the CBI or to
the Mathew Commission which is
going into the matter. If some politi-
cal slants are there, if some unwritten
or hidden things are there into which
CBI is not going, I think the Mathew
Commission zan be entrusted tn un-
earth call these matters. We want



Motion for
387 Adjournment

that commisgion should come out with
a detailed and complete report on the
matter, We want a detailed analysis,
a detailed report, of the evenis lead-
ing to this most heinous and tragiq
political murder of a colleague of
ours.

Shri Madhu Limaye made another
pomnt. By a very strange process of
logic he tried to establish who was
to benefit by the murder, or by the
death, of Shri L. N. Mishra. He said
the opposition had absolutely no bene-
fit out of his death. In fact, if he had
survived, possibly they would have
continued with renewed vigour his
character assassination, right, left and
the centre and made life hell for
him RN (Interruptions) They
characierised him as the sole symbol
of corruption. Corruption has wso
much eroded the entire society that
who is free from it in this country?
These paragons of virtue on the other
side should search their hearis and
say, did they or did they not portiray
Shii L, N. Mishra as one person who
symbolised the entire political corrup-
tion and as though the entire c¢ppo-
~ition was a paragon of virtue? There-
fore, Shr1 Madhu Limaye by 5 very
strange process of logic wanted to
show that the oppaosition did not gain
bv his death. After all, what did we
gain by his decath? Shri Limsye
argued “In fact, if he had lived, he
would have been more useiul to us,”
and for them rrobably provided a
good farget for churacter assassina-
tion and mud-slinging.

SHRI SHYAMNANDAN MISHRA:
(B~gusarai): Do not bring in these
things. It is unfair to a dead person.

SHRI N. K. P, SALVE: Shyam
Babu, I wish you very long and very
healthy life. T respect you. We had
Some private dialogue in this matter.
I am the last person to be profane or
irreverential to Shri L. N. Mishra, I
have always maintained that this sort
of campaign of wvilification, these
irresponsible charges, as if ne alone
wag responsible for entire political
corruption, this sort of vendetta, this
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sort of atmosphere tBat created an
atmosphere of lawlessness in which
thig unfortunate tragedy lookeq inevi-
table.

I want to gubmit that this is =a
extremely fallacious argument by
Shri Madhu Limaye. On the ather
hand, 1 submit, that the only reason
why Shri L, N. Mishra met with such
a tragic end, was because he was a
Minister who belonged to the Con-
gress Party and so he was chosen for
a persistent attack by the opposition
party for such unabashed character
assassination by painting him as the
embodiment of corruption. Because
of continuous propaganda of this
type, a feeling of hatred and bitter-
ness was created against him, and
that resulted in this, Therefore, to
that extent, these people are responsi-
ble for this type of political murder.

SHRI JYOTIRMOY BOSU: Your
law has done it, your Research and
Analysis Wing.

SHRI N. K. P. SALVE: You have
never been known for sense o? res-
ponsibility. So, your interrugtion
means nothing to me.

SHRI JYOTIRMOY BOSU: Why do
you not face the people?

SHRI N. K. P. SALVE: I may
inform Shri Bosu that this challenge
of “go to the people” is not new to
us. This was the very challenge
which was given to us in 1971, We
went to the people and vyou know
what happened. We will again go to
the people.

AN HON, MEMBER: What about
the by-elections?

SHRI N. K. P. SALVE: Do not go
by the results of a few elections or
by-elections here and there. When
people are faced with such economic
crisis in the country, they are annoy-
ed, and they have a right to be
annoyed, and they show it in this
manner, We will go to the people,
and you will agsin come here with
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a microscopic minority, and you will
still continue to brag in the manner
that you have been doing for the last
over two decades.

339

Be that as it may, in this debaie I
want to raise some very fundamen-
tal questions, which impinge on the
question of the political aimosphere
which has been created, an atmos-
phere in which political hatred,
bilterness and intolerance has come
about. 1s not there bitternes.? Is
not there hatred? Is not there dis-
respect for law and order? Why is
there manifestation of violence?
Who has started 1t? History will
some day judge. What I must sub-
mit today is that if an unstahle
majority 1s always a threat io demo.
cracy, an rresponsible frustrated
Opposition is a menace and ;s a real
threat to the survival of parliamen-

tary democracy. That is what is
happening today?

SHRI JYOTIRMOY BOSU. Follow
Mujib Sahib.

SHRI N. K. P. SALVE: W do
not necd vour advice, We hLave our
own ideals. None of your advice

matters to us. You may go to China
or elsewhere and follow such advice
as you think best and proper. So far
as we are concerned, we cherich our
ideals. We have our aims and objec-
tives about which there is no atmbi-
guitv. It is well known and well
established. We follow them, make
no mistake.

The discontent of the people is
sought to be harnessed for mpolitical
opportunism, It is very easy to har-
ness this sort of discontent of the
people when the country is in the
grip of economic peril, National cala-
mities are not being spared by this
motley crowd of politica] opposition
even for the purpose of petty political
gains. That does not matter. What
matters really is whether this attitude
of the Opposition of holding the majo-
rity and the country to ransom can
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ever nurture and nourish ilie norms
of parliamentary democracy. The
manner in which they have worked
in the winter session—and this 1s the
crux of the matter—has ceen one
death and unless they improve, I
have no doubt in my mind, they wil}
be responsible for the death of parlia-
mentary democracy. For an effective
opposition thete are some require=-
ments. It needs to be responsible; it
needs to be moderate; it needs to
understand the requirements of par=
liamentary democracy.

In the end I have enly oue stbmis-
sion to make ang it is that we on
this ride of the Huuse are extremely
concerned about ihie inve-ligations and
inquiry I there 1s delay in the 1a-
quiry, I have no dount in mv mind
that it is beccuse of the complhical:ons
involved. It was a decp-seated, g ep-
rotted and woatl-plunne | conspirocey to
gel rid aof a coileague of ours, I only
hope that tha Tt.me Minister will not
be hustled anil buliice by these peo-
ple in the oppositior into 1'rneressa-
rily expediting the iavestigation. Let
it be a thorough #nd comp cte inauiry
and let the culnist Lo biousht to honk,
Let it be shown aud let it be e'cur
to the country that so far as these
people in the opy iion are coscern-
erd, they and they alone are 1e¢cpon-
cible for creating this =ort of &n ugly
politice!  atinosphere.  And cven if
they and they alone are responsible
for vitiating the political climate, they
would still not improve. I have no
doubt in my mind aliout that. It is
beyond them That is the rreatest mis-
fortune of this coun‘ry, That is the
greatest misfor'nne of our Par iamen-
tary democracy. In 27 vears we have
failed to give tn this country a res-
ponsible Oppositinn.
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SHRI B. R. BHAGAT (Shahabad):
Mr, Chairman, Sir, on the second of
January this year, a terrible thing
happeneq at Samastipur which gave
to us, coming from the State of Bihar,
a terrible pang of grief. But, to the
country as a whole, it was one of the
greatest shocks and it was expressed

through the statementz of the leaders
of the country and Press comments.
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1823 hrs.

[SHRI 18HAQUE SAMBHOLI in the Chair]

I expected that whern this matter
was raised 1 the House by way of an
adjournment mo*ion, my irend and
colleague, Shr1 Madhu Limaye, who
18 known for his greac parhiamentary
ability and experience and s sei1lous-
ness, would at least try to rase some
basic and serious 1ssuc¢ about it.

I followed Ilus speech with  great
interest and I ain surry to say that he
did not raise any of those basic 1ssues.
Rather, he skiried them  Instead of
that, he raised 1ssues which were tri-
vial and which had no heaunyg He
has a very line n.und une of the wvest
minds that we have in this House
But probably he 1ag used ihat mind
to twist facts or to gloat over hear-
says or some statements bv somebody
and prove certamn conclusiong which
he has already artivei at They were
pre-conceived conchisions about Gov-
ernment’s complict*y 1n the matter
He said that a conspiracy was hatched
here m the Go:einment and that the
conspirators weita mvolved in it

Sir, the CBI 1itself 1s vigorously and
actively pursuing the matter I think
1t is one of the best Jdeployment of
men The best resourceg in matters of
mvestigation and intelligence that we
have at our command are there at
Samastipur 'kev are engaged in this
matter They hav, not been able to
achieve a breakihrough so far, This is
because these are matters about which
we will be able to know only when
it reaches a conclusive stage. The
Government will be able to let the
House know only when the maiter
reaches a conclusive stage. So, it is not
correct to say that because they have
not been able to arrive at certain con-
clusions within few weeks, the Gov-
ernment is responstble for it and that
the Government does not want it.
These are things which are surpris-
ing. Often times, we hear these things.
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Whenever a thing 35 not acheved
immediately, you go and attiibute
motives Ag tries, you attribute the
worst kind o/ motives

Now a Judictal Commission has been
appointed It has been said that there
has been inoid nate delav True, the
demand came from the Opposition

SHRI MADIIU LIMAYE Alsg fiom
Babuy

SHRI B R BHAGAT Fiom ULoth
sides  Therefore, a Commission was
appointed But instead of welcoming it,
you say therc has tes1 inordinate de-
lay and Government <hould be cen-
sured for it

What arc the 1cal wssues? In  his
last <entence, he sud that piosably
the pailiamentary system may be des~
troyed—or something to that effect Yes
thcre 15 danger to the very political
system we have been praci mg  1n
this country My hon fricnd Shn
Bhogendra Jha referred to it llo ¢
not right 1 saying that we o1 this
side are weak in saying about We
are <1ying this with the strongest voie
at o1ir commmand On this occasion it
1s the futaie of democracy of the par
hamentarv system 1n the lght of tne
culture ot violance nd political as
s1s mation that 15 living itq head in
the country 1hat shoulg be discusscd
because this culy and the parhamer -
tary system cannot go together

In this House in the last 27 years
when we have been practising ths
system members on both sides should
draw 1nspiration from the giants in the
parlamentary leadership The coun-
try has been passing thiough very diffi-
cult times not only today Of course
today we are facing a very great eco-
momic crisis  On this  occasion both
the leaders of the Opposition and of
the ruling party should have faced the
national cnisis together created the
will and strengthened 1t It has been
done in the past on very crifical occa-
~sions

Right 1n the beginning when we
came here ag very young men in the
19508, a great crisls took place in the
tountry Refugees were pouring in

MAGHA 20, 1896 (SAKA)

Motion for
Adjournment 358

from the erstwhile East Bengal Then
the Nehru.Liquat Pact was signed The
couniry was charged with emotion
There were diverse opimons so much
so that Dr Shyama Prasad Mookerjee
resigned trom the Government and
joincd the opposition But he did not
creaie or spread hatred, suspicion or
divisive forces He could have done
1t because feelings were so strong, but
he did not do it  Even though this
matter wag debated in the strongest
possiblc  language exptessing view-
points there was no character assis-
sination, no atlributing of motives, no
creation of a vicious atmosphere as
i we are enemies m two camps the
Opposition ang the ruling party We
are not enemies we are part of the
same process Therefore, why when
we face today an economic crisis  do
we fing hatred suspicion and divisive
forces being created? If there 15 a
tatluie on the economic front if cer-
tain polities have failled why 1s the
Prime Minister bemng attacked m a
personal way” Why 18 a spirit of hat-
1ec bang created aganst her? And
why, of all persons against the Prime
\inister whose life 1g known to all”
When Prime Minister Nehru was aline
she dig not jomn any office, though she
could have Nobody can say she ex-
ploited the position of her father 1in
any way So 1s it nght to say that
she 15 the fountain.source of corrup-
tion today” Is 1t not creating hatred
agamnst her? And why? Because the
Opposttion thinks that by creating hat-
red by demolishing the image of the
leader they will be able to win a poli-
This 1s being done Is

tical game
it fair? Is it parliamentary demo-
cracy”

SHRI NOORUL HUDA (Cachai)
There 15 no personal character assassi-

nation

SHRI B R BHAGAT Then what
is it What can be more personal
than this> When the late Railway
Minister was attacked, Shri Madhu
Limaye said We do not attack lum
We attack the Prime Minister. She is
the fountamn gource of corruption .
(Interruptons)
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a7 9% ¢ a1 fw gw sufwany
B9 &7 WA G T g7 T

SHRI B. R, BHAGAT: I am com.
ing to that. I will prove it. I will
put it before this august House and
the country. Who is contributing to
the undermining of the political sys.
tem? Can this political system sur-
vive when there is no spirit of accom.-
modation, then the Opposition and the
ruling party think that they are ene-
mies of each other. I am citing Dr.
S. P. Mookerjee, a great Opposition
leader, a great Indian and showing
what his conduct wag on those issues,
when the 1ssues were no less import-
ant. Emotionally the situation was
more charged at that time. I then
come to the great national crisis of
1962 when the Chinese overran cer-
tain parts I can cite the leaders Atal
Bihari Vajpayee who was here at that
time, Mr. A, K. Gopalan, Mr. Masani
and others. What dig they do? Did
they launch a campaign of great hat-
red against the then Prime Minister?
No. See the conduct of the Opposition
leaders at thal time of grave national
crisis and compare that with the con-
duct of the Opposition leaders today.

PROF. MADHU DANDAVATE (Ra-
japur): In 1962 during the time of
the Chinese aggression when the poll.
cies were attacked, I think Pandit
Nehru was mercilessly attacked as far
as his policies were concerned. It is
not correct to say that he was not
attacked. The same thing is happen-
ing today. We are attacking the poli-
cies.

SHRI B. R. BHAGAT: You attack
the policies but do not create hatred
against persons. The country is pass-
ing through difficult times. Every
home is having great privations and
difficulties. Young people are restive.
If you say that the present leadership
is dishonest ang that it has not good
intentions and has not got public good
at heart, then that is creating hatred.
You will create such a feeling in the
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country, Young people will {hink of
eliminating the leadership, not of re-
moving them by vote. This is what
is happening; thig is what has happen.
ed in the assassination of our friend
ang colleague L. N. Mishra. I know
that fact. He had told me thrice that
whenever he would go to Bihar he said
that he felt that people would murder
him. I give the example. When he
became the Railway Minister, for the
first time he went to inaugurate some
function at Dhanapur. My friend Shas
tri will know; he was leading an agi-
tation. He was surprised and he got
the shock of his life; he had to be
rescued out and taken to a police van
and he had to be escorted. A crowd
surrounded him and he said: I could
see the anger 1n their faces, if I had
not been taken out. I would have been
kalled.

st tetaart At (AT) R
foer oY A7 frgfy dwe o) 3 fady
@Y, Tafere wgeT SavAT AW & AT

SHRI B R BHAGAT 1 am not
saying you had done it. I am giving
the second example. In the Madhu-
ban1 election on the polling day, our
P.C.C. President Sitaram Kesari was
mobbed: he wag attackedq with spars
and guns and it was only because the
police came 1n time that he escaped.
Otherwige, he hay saifl openly that
he would have been killed.

! @ 94T NETE ARA  (FfeF) :
agi SRR W gATHY | YFNHF 4H
# o Y mifent s we Ay dr st AR
it &7 9T &8 FT fear ar Wk A
AT & AT T AE AW R |

SHRI B. R. BHAGAT: That is no
ground for killing persons. I was say-
ing that Sitaram Kesari was surroun-
ded by people who were armed with
spears and guns, all sorts of lethal
weapons. Mr. L, N. Mishra did a lot
of things for North Bihar. Particular.
iv with regard to railways, our friend
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Mr. Bhogendra Jha said just how that
he did a lot of things. The opening
of a big railway line 18 a matter for
rejoicing for the local people.

He reconstructeq the lneg which
were disrupted 26 years ago in the
Kosi area. He want to 1naugurate
them. At every place his meetings
were disturbed and he had to be given
protection. I am asking: Is this the
way of protesting against policies? You
can demonstrate, and in times of elec-
tlon you can defeat us. I am not wor-
ried. You are gloating over the fact
that we lost two bye-elections. If the
people do not feel that we deserve
their confidence, we should not be
here. But n a Parhamentary demo-
cracy one thing must be clear to every-
body. The leaders on all sides have
to play the game. The cult of vio-
lence ang polifical assassination has
no place in a Parliamentary demo-
cracy For over a year at least 1n
Bihar, violence has not only been rais-
ng 1ts head In fact, there has heen
the largest number of murders taking
place in Bihar. In the district I come
from, over 80 murders have taken place
this year.

SHRI MADHU LIMAYE  What 1s
the Government doing”

SHRI B. R BHAGAT That 1s a
different matter The Bihar Govern-
ment's police budget is the largest
ever. Rs. 4 lakhs every month 1s be-
ing spent on the police out of the dep-
leted resources of Bihar. But this
thing cannot be controlled by the Gov-
ernment alone. It may be tha{ Bihar
1s going through a very difficult pro-
cess Agitation is going on. What the
Prime Minister said is very mght. I
do not know why Shri Madhu Limaye
should contradict it when she said that
il is these fears which leaq to such
acts which are more important. Who
kills, who does not, iz for theCBI to
find out. Shri Bhogendra Jha has
rightly said that the CBI may or may
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not be able to find out. We willi be
all happy, and the Home Minister
should be jubilant ang satisfled if he
1g able to come and tell the House that
the CBI has been able to solve the
mystery, but it may well be that the
CBI 1s not able to solve the problem.
It is not an unusual thing. Examples
have been cited of the murder of
Liaquat Ali Khan and President Ken-
nedy. I may also add a third, the
murder of Luther King, the Negro
Leader. (Interruptions). This is creat-
ing hatred.

SHRI DINEN BHATTACHARYYA
(Serampore): You are creating hat-
red (Interruptions)

SHRI B R. BHAGAT: Nobody in
the United States said that President
Johnson who wag the beneficiary of
Kennedy's death had got Kennedy
killed. We are a peculiar country
When I anq the Home Minister were
travelling together to attend the fune.
ral of Shn Mishra in his wvillage, on
the 3rd January itself the editorial of
Mother Lund straightaway said that
the responsibibty for the murder was
on the Government and on the Prime
Minister. What do you say of this?
Is 1t not creating hatred, tarmishing the
Prime Muster's image in the coun.
try, making it appear that she 15 a
diabolical person and therefore some
young people may feel that she should
be eliminated? Ig 1t not encouraging
political violence? Not only on the 3rd
January, but from that day to at least
the 20th January, for 14 or 15 days,
every day the Motherland directly,
indirectly, by innuendoes, by insmnua-
tions attackeq the Prime Minister.
After all this has been done, when the
Prime Mimster says that it 1s the re.
sult of the cult of violence practised
by a section of the Opposition parties—
she did not say all Opposition parties—
our friend takes objection fo 1t

Mr, Limaye said that thig Commis.
sion has been appointed to pre.empt
a discussion in this House. Every stu-
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dent of parliamentary procedure and
pratice knows—and more so Mr. Limaya
—that a discussion in the House can-
not be pre-empted by the appointment
of a judicial commission. I cannot be.
lieve that he is ignorant of this. He
has been carried away by his partisan
views about this matter, Mr. Bosu
has brought out a ballistic theory of
his own and saig that it has been done
in a particular way. It ig precisely for
the commission 1o fing it out. The
CBI will find out other matters. About
the delay, Government was quick
enough to appoint a medical board and
they will bring those things to light.
On a matter like this, we shoulg not
create further suspicions. It does not
help anybody. If people do not like
our policies, they may defeat us at the
polls If they start eliminating us phy-
sically, today it may apply to us. To-
morrow it may apply to you. There-
fore, it will never serve the purpose.
Therefore, we should use this occasion
to focus attention on the basic facts
that lead to such terrible incidents m
our public hife. After the assissina
tion of the Father of the Nation in
1948, as if he had taken all the poison,
this countiry was relatively frec from
the cult of violence or political assa-
ssination except for a brief period in
the area from where Mr. Jyotirmoy
Bosu comeg where there were c<ome
very regretable incidents,

SHRI JYOTIRMOY BOSU: I come
from India. To say that I come from
a particular part of the country is nar-
row parochialism.

SHRK B. R BHAGAT"' It is not.
It 1s a parliamentary pratice not to
call members by name but to call them
by the constituencies they come from.
I am only following the correct par-
liamentary procedure when I say you
come from West Bengal,

SHRI SHYAMNANDAN MISHRA:
Then you should say Diamong Har-
bour.

SHRI JYOTIRMOY BOSU: There
hag not been a single case of violence
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in my constituency. The only incident
of violence there was when my house
was attacked by the people belonging
to Mr. Bhagat’s party.

SHRI B. R. BHAGAT: I know that
he has encouraged them but he does not
want to own them.

Now this violence has again come in
a big way. I would request all the
hon. Members who love democracy,
who believe in the parliamentary sys.
tem, who want that to reign supreme
so that it is effective and it is able
to solve all the problems of the coun-
try let all such people put their heads
together instead of blaming each other,
instead of maligning each other, in-
steag of creating hatred and divisive
spirit against each other, let all of us
rise to the occasion and say that we
shall not allow this cult of violence,
this political assassination, to prevail
in this country and that we will golve
all our problems through debate,
through argument, through discussions
and, at the time of elections, by the
vote of the people and not by physical.
Iv eliminating persons whom we do
not like.

it wz= fagr?t areviaY (wnfra)
awrafa wga, =it afa o wra ot §
SET HIAT W AT Rt 8, F Ay
ST F7HT ATeAT g1 S5 Far &
o wfer Ao faor 7 gy & o ¥,
A AT T WY § aw @ W
frdveror & foq S st =rho s
&% st 7 T ara 1 wew F e iy
& witer 3 w0 a8 ¥ w2 A T
gftr 7 & 1 & S o AT #7 awdy
F7ar §1 ¥he o ot Y g o & o
are far it # e 3 s gosw
T &1 aeAfaw fEfadt Y ey
F & fou s v & aomg e A
WTEAT S FY AT S qH WA oy
frdnft == & Fami ®), saagm W
feare fafrer ¥ forg et ot W
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fro WA AW AN IB N W 8
FEHT €Y ITT I FEAT T WL TE WE
quf w2ar 7 & o wieer & fag dwaa
#7 IHATE FT7 FT ACT ZET T THAT AT |

wvmafr wrey, AN ae T Y
g & aw faewie # g #Y gag
gt R TET g T IUY W
TR GFHT Aq o7 g K gL F
gt W fem grofvge ¥ a, fagre §
-5 a0 faeRe & s = afew
araan e A g a s I )
wiger sat feq &% ag o @7 fF aw
faehie 3 1T arz Yo fawmr & 39 wel
it gz farg A wraaTdy Yy wrw fean o
¥ 9N ¥

“Thi incident showed ihat fascist

elements have jowned the Bihar agl-
tation ”

A Tw gIa qiT AT AEAS o
g3 £ 41 7@ ?
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IHY ¢ | | TONZ WIS 999 FT q@-
LR

ot awY Tw R g (Tw) AT
ST H 4, 5qT0@ § 4T F T ST E,
T o 9 FY wolt & Forar At avadr,
AT §TT 99 & GNa § av TEr 7

gwafa 9% @@ | AT aEET A
A & a2 e a7 A T
e fFag eeTe 7 #L1 HqT Wy
T S AT FE AFA L |

W wew fagrdy ady & wIede
Fiwdiax @ &1 & fegmm ed
FY FfeTT A9 T A QAT | T FH
FT 97 3 T A9 957, & ;9 vy
W 1gEmm Red wgar & (5« afem
argaw fag fegafia @ g, SO
T TJ3 gq @M T W T3 A W)
faoifzar @r @ T

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K. M.
ISHAQUE): How do you say it is a
Congress paper? Say that Hindustan
Standard says so,

a0 |qz | (LT ATHGAT  WAT JA-
o gy oy faarg 1 few A3 =g 9T
AT WA 2, A IR AF AR
SaTE FAT

Y ua Ggrd g W Ry S

! . . SHRI ATAL BIHARI VAJPAYEE-
T &, R FaTe fF aeTe s 9ar g ar

How do you say that Motherland is a

A&

o w2 7 fagry aragat ¥ ez
F¢ 7 ATEAT § B sE s W
AT FT A AL & | "ETA FT ST
o g fraar &, 7 g frdw & A
formar & | 99 # g @ a3 T o
§fr. Qg e A F@Tg | Hgd
T HTg A AE W@ g W o
FETEE Y oY g7 § £ w0 S oI T
g, R ¥ Fga A A% AE
afwer oo EaE g, IR few Ay

Jan Sangh paper?

ot T wgm oW 3y e &
& Tgr fF qeaEe S w9 R )
Fyqerdfreramy SO wrd
A | T T RDAE 7 (FAwT)

o e fad addt . wR
o § o weE T 9E, a7 g @
I TIAT FT G T AT F) ST F{ )
TG 9T ¥ gy § oy W R
g Frdit, § gAY ST ¥ ARt
ag T 99 FT CF qOeT § | IEF
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[ new f1g O 7 w17Y)

frt w1 Wi &) W § | AT
" 4, ST M AW AE R
N gz fag &1 quw e ol W
§?

W FE wsw { fpw ot @Y
AT W WrET I FX qR fEr
areA #Y, 99 fage gew ¥
mfas = M, o fagr a=eT &
gEt=y Jav, = JAwEW AICEO,
FEATH FX FT Srioer gy ¥ 7 Iy
gaey frw 3 o fean 7 oo T A
waTE fear rar 8, &7 W9 FEwET §,
% wrow! srafe g § 1 (mAaA)

ot ger fog & o oFw 7

“The madent showed that fascist

elements had jomned the Bihar agi-~
tation ”

T-faedie o # afam gm ?
zoFT waaw ag 2 f& aw-faewe
wFNARTET & fran, /i sREA-
Fife & wifae o g o g !
waR g2y Tz & o o B ag
gar & fm o (Baad)

st edfEgag 1zad TR R

MINISTRY OF RAILWAYS (SHRI
THE DEPUTY MINISTER IN THE

BUTA SINGH) Sir, 1 take objection
to this

SHRI ATAL BIHARI VAJPAYEE
Objection to what? Do you want to
deny your statement?

SHRI BUTA SINGH On a perso-
nal explanation

I have never in this Parhiament, 1n
the last 12 years seen such a mean at-
tack of personal nature as Shn Jyotir-
moy Bosu has done to me

About the presg report which Shn
Vajpayee quoted, certamnly, I have a
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nght to deny or to accept it As he
was quoting—I am not interrupting
him, let him quote i1t—] will say, if
I am called upon to say, about the
correctness of the report that has been
published Any thing everything, can
be publhished and it 13 being published
every day Many things are being
publisheq which have never taken
place

SHRI ATAL BIHARI VAJPAYEE
Am I to understand that he did not
make that statement?

SHRI BUTA SINGH What I said

was (Interruptions)

qu.afe sdim & fRe ¥ waar
g 5 ol S e w1 wTAr AR
Hioz & 1 s & dter o Ty
T WITIWR [ FTITA J0F EV
arY g | & Fiforw Fem fF s &
SART TR &) ovmRe R e
afF w9 AR WA fewmwe
O« & T, g7 qFr-aard g i, av
T wReTel Firg e g 12 a9
qF a7 93 | FAfAY AgEE FIF
HIq T TrevwT T g |

ot s fagrdl awddy - ag 72
@1 7 fawg § fr ow gwiagw wear
T IW F AW I FFWIT F AN
F forg savr 77 & FHH T A= T
gfam 8T faar mab 1 (Taeem)
Tt welt A qge faw & sfafa @y
Y, afF 99 weae o 47 A
IR Trew wIfEe arrat s Aw A
wE < fear o (erAe) wv s
Y 7 7 arr@ N S §9 Fg, aF
A% )} & wfem & wgwe A 9 )
Tg gour & wo o ag N gy ¥ fag
T FIA AN @ A g W g
& gmar
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“The P.M. Today warned the na-
tion that Shri L. N. Mishra’s murder
was only “a rehearsal” for a bigged
catastrophe.”

war ey % fggr g v @ g 7
qT TAT T AT SRS aHET A
AT AHAT ? AT AT FQ AT FRAT N
et @ frar ST oAy ? )

it Tm wgwm qt€a : ag oF faare-
ar 4 1 ag fE A 9, e
9 | wf|m shw ar

st wra fagrdt avddt ;o wq o
fagrregrer o7 @1 AW

gt o, s sfear Headr s dm &
UF S FT AAEIY 671 FA & faw
s foeaT war | WS AT %W AW
# fag 7 3=t T & fr o e
Ffezer Y weaear § oF FNET gaT
g, TR WA e ¥ e faeey
gEar & v fm few Y frer w2
T 7% ur #Y Y fF are Amer Y 9Ty
¥ faq #1f gr§ e Fww T
wifgw, o wrer gfear HWedt ¥ = Ao
oa qfewr ¥ &t garow fear 3@ ¥
T FE qv

“I{ 1g obvious from the demand
af the Jana Sangh Leader for a high.
powered inquuy intv the bomb out-
rage at Samastipur He seems to
be moie worileq about the blame
coming to the panties hehind the
Bihar agitalion rather than about
the blow such an outrage 1s bound
to strike at the root of democratic
functioning.”

ag FEAT FATHT & T ATEHTERL
TR AN T L | OF QF ATTHRS
oy gay wgy, arac Lad A
9T §iYA QT A § )
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19 hrs.
qoF qTAAm 3w ffew ¥ mer
wrfeay

ot wew fagrdt qrddt : afew 3
et A § 1 Ffew wrw ofeay ey
it qafed N s @ g oW
gfen et awrit ( 7w w)

.. T 9TEY 9% U AT ) 99
wefiTaT & ara Aifag 1 s gwe @o
Tt A T dw y us
& A A Ao A wE 98 gAw
g Y frar Afawr S ? oo
aoF AW § T emra A g @t e
L I 7EW AQ ¢ 1 oK fgr ¥
ARET  F gAdw gTOR ¢, FREr
#T ®@fwe, wEew semw, fw
QIR FRTNT ¥ AI@T FET gdw

N wifon s ot & wigor &y
gt ol o &gt & g% frar . oW
WA AN AHFT G A agd ¢ fe o
TS wzAr g1 v §, g wren-fademg
FT ey @ wE FTHE w7 I
are-fdem & & fag dae g ?

ot Iwa,a o vt (wremgR) .
FTEAT A A FX |

ot wew fagrQt awdat @ A
e WG} 1 W sen-Frde W
émﬁ@a‘taﬁsﬁqsroqwo foy .ﬁ
T ¥ §¥ B HIH EET ARG ar
iR ¥ @@ § feg =1 wifge wr
fFmagsaafAgl? aw femr
e, aaraTE W) g ¥ S mwey
miﬁifqaraﬁmrﬁwir% FAHT

gvw frar ¢ 1 9 ow A am
T ¥ W @ & A o A
oNT T |

ot UR wta ot ;Wi g o
ITHT AW A% ¥ Y oy ww o A
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TRATAN AT FEY ¥ AR A Ao
gAnw T far g ?

SHRI JYOTIRMOY BOSU: We
have expressed our deep sorrow, and
it these people are trying to heap up
the insults on that man in order to
gttack us, that will only show h ow
mean ang small they could be.

st wew fagr iRy ;o gamly
oY, 5t W 7 OF T AR G | FE
g7 fr oft qoo Ao faw & fage
WX A g I wOAT gIAr v fawar
Y §f 1 g OF T ww w6
I g faar | || W AW W
et fagre Y §TETE AR @ A
FIFR B g @ 7 W o ay =f
o qAo fir W gTer w7 oqu
sy w4 T w7 wE A T
#F e @R F g | | Aw
¢ v o gEwfrs dar &) sfae
gifa W€ | gwar | fow omar &
AT 8, FE oA faeen &, At
FWT ¥ WO FT § IqH S@T @0
#1 arfaed o gfam qx adf afar ar
gvar | Sfew fw Sy w1 owRew
oW a7 |

faeet & TF Y Fo To FewoT Y §
sy mqy fAsly @ a¢ qered 7 w
FE & | I B FE A gEAT X
wEfFsmimA T T g,
wgi faehig amat # fraw aiget oY
8| S ag waman fr qerd 1974 7
% fafrrg serr foeft Y f iy
o # FAT W vsuw AT T wr ]
W AW W g g et ggw
i o mrdo Sfto FTET £ & ot 1
o & v wRET 1974 & fAwx

oW # o1 HE | T g g
mwmﬁo q@o dto
TR Y & 1 = [T ¥ OF wEa
¥ sfafafa & whw fvar § fiv g g}
wm oy felt g€ gemT o § ww
W w5 gma R o ¥ fraw
wiwi, Iiw fravor wff faar 1+ Afew
fireft & ot wfvr & ot fir SETd 1974
& g frw & A SR wa Fry
Y 7 s forer g faaror sft g &
FE W & AT =Y [T 7 ag FH G
a7 5 % g9 % ST ¥ g ATy
fo sad T wgt ¥ Ay AEE faely
& 7 g &) et | =T O AT
e

st ey fag g 1 ww wE oA
& fF fagre & o Wl ¥ Y T W
foaam a1 f& =t fs @Y & fog e
nEi M ag g e
IEW g Wt gy a1 5 oy w
TomT QT & fF gt we faet ae
afwa @Y & 1 afew = a3 feerd
TET oY fagR a3 #Y Wik v g
F1 oY IAEY T FT G ZqAATH FAT ?
avTafa ageE, § 2ol ey L. L.,

ot grs aEw fny : AREAYR
T T T A &, 7€ AW § aweiyT
FT 1

st wew fagrd woddt @ 3
gl & fame §O Af wew
STEaT § | AT Ag W ¥ 6T @
g

WE AT ® ORT WA ¥ @

ATER F ATAX FT FATH TF  AGEATH
FT ¥ | g waww gy & fafewr



Motion for
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ar 1 & waeigffeva a7 ) 87
U A9 WY AW | A WY RO F AR
7Y 41, 97 9 AW 9T ALY @,
oy Ay & Hewnd g a7 | T ok N
fam overa & wEY om awaT A7 ) AR
gfew &1 ®er g ar | dgw e
qfew Y, AT FRfE B o, =R
Seyw B f, q= T ¥a0g Agh
#opx @ € ot | famT e ¥ agr
WP HWE TR o7 ) fR g AT &
qR HH qgET 7 T W Agr 97 |
# g} o W9 #Y F@T | T A WY
A w3 T wIT AT ) W JY w7 AT
qr | WX #9 & q99 e1EW &9
& four smar @Y W= gan wfge °r )
HE 7Y T2T | AZ T FHT WY ALY AT )
R afm N A arAa & s ar
g gt § AV fr wfeim 99
T AT WA Y, AW A AL
R THFR §, § IFAT IIHR T
T qrA( TET FCET, AT WX q7 N AT
g ar g aw I A AT §, W iy
g9 § A@ar Ay E .

st mifadfy 7g : wfag 7 &=
®

&t e fagdy TRy ¢ S eEEI
agr ANE ¥ I wgaT & fE SR
FT ¥ AT & are 99 e oA
s ot Ay o qua g At L L.

Y% WG aaed © qg wed &
qTHT AE AW ...

st wew fagrd aroddt : ag T
I §, 77 Wi & qen 9w AfE g
sufir oy o1, 9g aET Ay g ! W
=fe ® agl ¥ ogw fer mar ?
WAT TE AT FIAT A & g wiwrieAt
W ST G 47 ! qg A o S
wfar &

MAGHA 29, 1898 (SAKA)

Motion fo
Adjournment 374

HAANTEEfr omy ama Y
T A I AT W TW g, A W
AT o 7 <@ 2o ¥ gt A wer
2 #\% afy ag Ammag § & fe g
¥ youw, WA & wfger W%
R &7y T ¥ wife &y
ST WY £ A wriorw oY T v ¥
ot ¥ ag qrfore wv fee aqv fr G
St qrre @Y A AT TR ¥ ¥ &9
¥ ¥ ST

ot wzw fagrd T : Y S
IR G Y, AT |

Q% ST @96 : gt siaerd
gy X Wy

ot waw fagry awEt ;o gE"vT
ag & % & v wrr w0 o |y o &Y
W e 4, § gt v ¥ g

TP qEEFFCAY L L L, (=werertr)
..... T T o oA A G @
gfem Gare AT g 1 .

awiafa AEIRT, A9 TEH & 9gq
E—uF THEQ FgEA FT—3To  qedAT
gt ¥, 4 T F Wy sar 1 IEET
T FEier drREgR g 1 e
¥ & Igured ¥ iRER fedflww w1
1§ 3= w1 fiw Afeww wEa MF—
# ¥ wifae oY« awwar | Afew
] agi ¥ W Sy N foa Wy oA X
g1 f7 MR w dfesw v.feas agt
ag= o, e fagre v #E Wl agi
qg T, W\ AT M ? L., ..

qF WA w36k ¢ faam s
fox &y

Rt srze fagrdt arddY ¢ @ SR
W ¥



375 Motion for
Adjournment
Qe WA e Ifae wwn
T RN |

st wew fagrdt oA g wwr
¥eY ¥ grz WY oo e a@ @ T
¥ T B I T AAA ) FFTraTd
¥ fifesr wwdy @ W1 e wel Y
Tz & faara - g7 qgd, aww
qeeq g9 faayr & fad =9 a3
fa 1 %1 agr qTr wRT W} AT 9,
qgT ¥ 7R O 37 & Y g A, whw
IR & AL WY 9= agr 9w fawr oufewa
7dY gum 1 ST fAeT Y & 0gq F7 BT
Wt 2 dY 97 AHE OF AEgAqH ARRE
ay | SIS AT ¥ qS qrgw ¥ GGl
I oo ¥ ot ur  wgeEql v
a1, T wFTT 9T FqT R @R o

Sufeqa 7 §T—aaT 39 qa wiw 9 ¢

TTo worlT T wET §—HY wy
fo ¥ @ fesiifoar g1 e Aiforg—8
To Wewl ¥ ATH FTLFT FIIBIN FET
& f fifor g, sw s e ol ¢, a2
o ¥T ¥19 8, T7F AT a8 gveew
AR asAr g, A 9@ af
g fogr war) § gqow W g—
IT F frg ¥ Awr? § warw @F w3
QIg Jarg sgar g1 & svgav g fr
AT F T A F I v )

qwTafe 73T, o favwe ¥ faw
AR T N 3wy wfus aaw
¥ frr s ¥ w90 aw A7) W
T F A AT AT TAver Fear smar
& f Mt o gy A ¥ DX A
o= 75 @, fe-frr g ooy fagead
@RI & a1, o & fag qfrw mfu—
o, g sfawd, $f daar  af
¥ ga fs smm N aird, aw frewr
& W IR GUR,ST W qow dfeww
QEIT afEd | ST e ¥ o T
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Motion for 376
Adjournment
awar or, AfeT Af & ay) qg faoir
fipw %t qr fF I B TG A W 0
ST wTfEd

o firer oft & awmde &, forr & gk
Fraer fra W §, & w7 W@ § (v gaeigT
R 9wy ¥ et d[wwmy gf ? geAr
U478 T A g€, AT AT weh—8-20
q, A ST 7 g TTAL AT § R WL
qy &3 ¥, IR Fawral e gw awad
¥ fm e v W@ EAfRT A 2N T
a1 f areY wfer FT @ - A [}
i gf? T wAa A A 7 AT
ag it fagre & WErTA ¥ WTT A7 Aoy
gg gfam g7

SHRI DEVENDRA SATPATHY
(Dhenkanal) When yoy call Bihar a
total revolution you have to take res-
ponsibiity for everything that happens
there including Mr L N Mishra's
death

Y sz fagrdt aondy : qamafa
oY, ot Ferwet ¥ F waw & o qEww
ZI3W AW g® & &7, BN A A
forrard A £ W% ¥w w7 W o
AWM F g - gyt i iy g
forehard oY 79 1 3T § ) garafa A,
T o9 7 w7 FfAr——y tuT I A
XA FTCLTE ..

wref: WigeT g 30 famez &
=

st sz FagrQt aradey @ § Qe
U ) A AG FLL TE—

TUT-IJUT & ATX 7 ¥,
Far B wrear ooy gz ?

¥ fay cg T o1 s Al 3,
afwr qodifas Ser ooy @ §)
qf g g, o & T T g R gy e



377 Motion for
Adjournment

& I T TTWTAT ATEAT §, 9T W DT
aws & A |9 dgr vy TN w=|r
HTT X ¥o AEY ¥ AHTEW 77 §—TTo
angt wed §—

“Dr U N Sahi told UNI today
that Shn Mishra could have been
saved had he been alloweqg to be
examined by a team of surgeons who

rushed from Darbhanga to Samasti-
pur soon after the blast

I ¥ gy faar wwr—

“Under what circumstances these
surgeons were not allowed to exa-
mme Shr1 Mishra and who were
those medical experts on whose ad-
vise he wag allowed to be brought
to Patna 1n a train, only God knows”

ot To A Fga e gA wgr e iy
g9 9TAT €UF 97 9gF | gH TAT RNA
9T 9gd A g FEr v e geAw
T shiv——ag fam w1 Sga o1 ? 79T
M gz Hr—ug frger g qr?
qear § AT I F ok 10-15
e s anfed, dfe gz ¥ &Y oy
& o w1 gy for wwr § .

st wiw war fag : 08 f 7 ifeg,
AT R ARRFIRE |

st wew fagrdt A gy §e
T AT &, W7 /T qHY T@E G

TR A WY FY R @ G QY | AAGL
AT ¥ YT Y 11-50 IT W

fewe Trr—ag @R § ) 6 W F TR
¥ o IHT AT, A T W § AR -
g wy v ?

st s waw faw: Sewama
TEY W THY SAAT )

ot wrw fagrés wodadt : fage &
e walt 99 gwg wgt €7 fEge &
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s FHed guelige 7 @, wrde
oo wuwfgT wd W, gg aw
i o7 AN g—ww  TF wfuwiie
w W ®T § —IEwr AfEw
I |9 7, wrHfeAw qear & 4 woR
e wf Mo ¢ ? 7 g s Ty
Y grare o, wafad TrgT 7 W

IEQ qr—ag T W W A @l

74 o femr & god wed qr am@

g mgRa & uffe aw
WTIT FA I, a9 T AT R oY

#qear g w R SR frE? o
uN 7g *2 f5 ag @ afaw —
aw guear ¥ qwe s gifaw §, A
& TEI—TET WIEHY AT YA 77
yrfore %7 figear § 1 e gww qTA S @
ag W mfow &, 9nd qiw 92 a% Ty
Y FTHT F W@ Tra-ag i aifow §-
w7 & ga ifaw § &Y fax ot 9 agw
&< grferm &1 Sfew, Al wEim,
T frde @ e & g afore at 3-8

ST avgar g fF afe @ifsor & @t ag
wifsm fiew 3 N &, gl w7 97 a7

Sgg 91, A g 9FE Wiy Wiy,
Feat ¥ @F frd W anfed | shwaww
WY AT AT A T qHA | fAw qvg
& o 1 =T foat AT —arg oY v A
T 6T | §O FHAE fng aey off
TGN & T F AtAAT A HEqAT
AR U, AfFA TW 1T FwnTAE IEAV
g a7 " 37 5= A7 ¥ a7 @1, 99
¥ ¥t qR 37 @l g, e - Araar

T a1 AT faat o1 qq 7Y wadei

¥ fagre & v, wg A @ar wr o, &
e A afsers difer & @ gr o,
B owgr o & wmw @ wenr

Rt & T #7 wwrA AR § @

WIF THT W F GWT WA W & AW
¥ = s Y, g% wiew gar € 1 wg
AMAHW A T/ Ahr @



379 Motion for
Adjournment

[# wew fagrdr anarddy]

wvmafy wdew, ag ¥z fe famre
7w fgar w1 Sy 9, aa &
oot &1 & fagre & oo F T T AT,
T IS qA0F LY 9T ) g §F Iy
Wt arer gfer & ww @ wf)

ot fgfa fawt ¢ aedr oY,
Afagrd Rom a7 F gar v frerd
Bl G gl

st wew fagrd addt : gwafy
St & fagre ¥ wr sl AR Ao & fw
0 ot 9% g ¥ weuw ¥ oy A
wfier T 5 owew fagr@  avndy
fER AT F @ e 7 e Iwwr e
far ot & T ¥ @

Mifrfa e caqg ot s &6
AT TG AT AT IJAF AW ¥ A
Afgrd @ww ) faerd adt ot
for ammE w1 ofcms ar ¢

ot wew fagrdt amddy : qvmfy
W, fgr 1 oo M2 AR A 5w
B TN F1 B FT  mifeger
ST 47 | 97 gR S F aee
W 9T @ FT Fg ¥ & oqr
SSET Y & wmiFed § avSw
sigerens WA ¥ fufes dem
& fran ?

st fawfa faw : &y

st weo fagrQ ard : qumfy
o, B0 T ag & R 4 T WY
qear ¥ 9 $O gWT SR AR o
Y AEE 9T 5T frte & Sy
et Tl q@ Fe wew wd gE)
g vt e Idfor o, Fes oy
fror? w9 fam war 4 9= oA
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& wET | W 3w fam g Sqw
frpe T | gy A SO A )

A frdga & fF oo faER &
AT ! qAW FIN & A qg
a1 U ATEY | 99 WrEEE 3 T
AT 3T G EFAT E | AW FTA F @A
HY W F T AR F T2 AIFAAITET
2 gFar &) o o fqam awr @
W FW F WA FfeRE g1 AT
g AFaT T AT F Y e A g
"R o quiw § f5 gt oY wod
HENT T E A, WA q7T Y, oA
 HRA AT A | Y AT HTT 7O oY
foge 7 3% 9% 21 o § A
faam qwr W FT A A fee B ag
geRaTte® 4 g1 € ? W g T
R ATl & gafrr s
2 wifaee § A = &1, g9 &1, M
wATHY | W WA W o wed §
fs fam < dm wifgy 1 suw ol
TGl § Dalouge  with  whom
Dialouge on what basis T 7 7 Rl ?

T XA T FHAT graT § AY wrew fagrd
TRy W gfear Afeww wiegE
# 927 41 YU w4y 30 F @9 F 99w
B9 Y 9T T gAY §, 7 ALY | STAAW
faz g

qifeer ¥ ard @ Wy &1
W& WogeAT ¥ WY WA {7 G § )
|y Y awar &1 ¥ ¥ & aeiaraw
T § 1 o e gf=a i i
T e WEEAT | OF 2w Y T el
s A FWirl T afadr 3
T & awl §, T aw ¥ W
T & awdt &1 s Ao ¥ qg W
= fF oraw & @ ¥ wriww &



381 Motion for
Adjournment
FaY & | w9 smEw v el ) wdw
A & v §f wfuw w3 Ay
g WII® O fae § 1 39 A = D
T @ o I ¥ FEEE §T
fedr | gt fmdr Y qo aeETEy
£ v ¥ =0 der Afad)

ot wAras fas. wow ¥ E S
Afy 1 A ATE A a2

oft vze fagrt oot ww frey
¥ 99 TEATT FY OAAA AG L) w7
Ak fad N famw ww AR 3 3@
o frr qfw & o1 7 A A
werfmatsmsa A IO
ar 7@ war fage & WA W
g X fog wr & o & 99 A =
A wg ana § o faed Yy Emaw @ ?
WETATY F 49 1§ aafer ¥ fawg
#1 waTe 78 & 1 & weA g 6 o e
¥ O U9 99 991 9 A94T T 72
wrET dar gf fF wsoeR ® g
fer @ & 1w Ay ggETAfd?
et WeraTe & W9 S F AT
ST AR A A AP s w5
A, 0y qAdE FEAT § TfAqIA
¥ FUTE AT A0gAT §, AW Y, Wy
o gaw mfaw g W W A @
TuTE 3 F, e & Afgwew Yaq frard
e rf ofRefar 3IFT 500 o v
FUT W7 gleslae 4 &.d9 anar ar
FHWA TAAT | AYTAH FAEY { Fgr 4T
10 THof Mo UHo THo QW0 AT
Iew § Y ore @ ufgg iy
oY & 4T A 1975 & WY aF
WM & qrN W T W w6
wewm e T feen § B
farew afrer fy frarr & 1 2C sufem
& forl wrorr arQoer g ? e wferer
Ty ¥ firsg urly wavd W, S o
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gt w9 ¥ weer fear 1 Wi T @
& gfEa Y AT T ) WO AT AW
¥ & qrar & af feel oy A @
aFar ?

A 0¥ @ FE FT ARA TG
qg 9w G ¥ eAA 3T
gl ? w9 w4 I 9FAr 9@ |
QT Qg FT G9T TS FI AL EAT E |
fire o wo frwraa § ST o W
IR ¥ IEH 92 TH UTE THGT ¥
o 7 frar g &

Subsequent explosion that hag occur-

1ed the same day in the House of
Shri Mahadeo Sahu

e o se far & oA sl s
faeee gu & faere 3 ar oo for &
farz wEFaet ¥ | AT 59 fAuim 9
#Y qg ? F4T THEI T WH RS
¥ wfar voT 9w 91 ? s I
grar °r & g@w W oaw
favwre gar & sAwT FAT FrAT ¥
g oaim ¢ fwogw s A
fafraa fem A T A AT s
%6 W3 wwta & AT wr w7
T A Rfaw ¥ W @ W
ag oy § @Y SR e ¥ wer fraw
AT Tifee ) T AT W H
ag w1 A foraT T § TN §9 W3
gar dar g1

A A ag § i odo o
W 9T F0, Afewer S owwT I
AN w1l gg FHWT qAT AT FI0
FHYON & N AR i Fer
27 wiw few o w1 I 5
qET FT 9HT AARET PV WH
TR o § e wrg sfawe
TEY & 1 W @Y odfy ourd o FY TAIH W
oy =R wfge? @oMourfe
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33 Aiioummf:’nt
[t wraw fagrdr xiogat]
i & frEm & aw F & Y
v ufeay iy e =nfgg ) awrafa
ARG, TR AT T4 | ol o
W o wET STH FHY, FHEH WL
TR F AW wE W fWi
T T A AT CF A THEST ARG
faT o AT 7 ged AT & e
A far g &) Whew TR WY
FAFAT ST AT & ¥ gEe ¥
T wTE )

T Wga @ e 7 g w1 IquTeR
€1 8 OF |fE $T w7 AT [ W
w7 &, 9 anforw & SawT At
=fge | R wwafa wERT, a8 aEE
AT AEY § | TR TR TG F g W
T aF I77 TIT TR | AT e
& worw, @il f9 @ U™
frm afcfeafrt § woeew @ @9
e 9T A U T 7Y, ag qffeafaar
T2 frarw g 1 @ of om0 7 T
W o A Tag A FT FH 917
AT FETEE A W AR GE A | AT
a3, W 9T AE S awrafa
wgieE, WT § FH OAr g @ fr A9R
A T T A JE T 7 WY
F AT S W AT §, 3% TW N
THET A (T N AT & g wmr
frody & & o = wWEE w0
AT, WAL A A W F A g A,
Y §THW BT g A A R ae
FT 9AT TG W

WX aumfa wgEw, T e
o ¥ § @ &1 = whrr et P
aftfeafeny @ #f fawsly ¥y
¥ AT, Ay Qe @Y 9 oW
TR FT T 74T 1 OF gfw wfees
wgi zow ser)  gfew wfee ¥ o
&1 dver gy frur Y o o gy Ay
werr fir wg g% a1 o1 9w Fefed ow &

FEBRUARY 18, 1075

Motion for . ]
Adjournment

wraer # o€ Wi ur | o g lt
Al | e I e g2 i freelt §
IFan wre faar wa | we gdear o,
&Y g T A7 £ o oA Aefegq 1
ag w3 e &1 awnafy o, ag
T IT AT QT AT AR T2 ¥
TN T ATAT AT FC A | AT X WG
wat & wr fn A W w F_ .
TAT AT FT AT HYE @A AT ALY L
@& ¥ @1 5 % R ¥ " W)
THE FT I K] GAT AT | WA AF
IET AT ALY AT § | FAT AF qHESAT

a?

=t e Ao fag A frge &
g g & guwr SeRa Ag w@n)
g Y F faw § 9% dey U &)
& 7Y &7 frwr sfaver &Y 3
T Y E GV | AIT A Y HF war
FUR-EETENC S SR - A
¥ gl ware wv @ far § W7 @3
fra® ¥ am a7 9 & fag afw w¢
FAr A W 7 g Tt A g AE
F1 o @Y fear | g vl A g da
# fawa #1 @ gfer &7 far wa
syta well o weAY & v ogm fr ¥
| A8 W A I FH ¥ fag
%1 wmare JE &1 wav T Ay
WAy @ WO WK dwad w€r
avm o fgan, gar, woowar & ¥
T R & 1 g9 T g ¥
T I ATH WH WIT WRTAT W
a9 & fau Ffm w7 9ard oR
o AgY afes wefa # Arowar
| AT @ AT &7 Wrywnar § ave
WX JE TGN e g wvadt et
ﬁmﬁmﬁﬁﬁ%mmﬁ
wwar §, @ & wod faar o gk

1 wgTk TN qRpAT agAw ¥ 4w AR
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Motion ¢
W

WIS ¥ WElwTT W awd § W e
T fw § o3 oW gl el et
wu ot & wd

_

ot see xave foy (s © wamfe
o, @ ¥ Tl oft & o W
wur fiear §, ot @ ¥ e wzar g
UL T $TF WX I9 § wogd W
waft ot wing arogw fag & ganr
Hftvegar w1 sl 3, T o7 s
wifewe wr wicer § st wqfar
wiRfag ey e fe e
B T WE H G 7T T 7€ T
¥g W T ¥ aert &, shgre vt o
TR o AR s e faw e ¥
e} off o7 @ Y qF gAw AT
< T @A Hafmaay srgw
Wt AT AR WA AT AHFAT G

gaTafy off, aroedt ot X aga @1
and @Y § forr & & oF & A @ TR
et wt forr o7 forw & gz w7r wmgen
w1 Afww g=raTe § S 5 I e
wireTe T § | OF aTa At I a7 T
fir forer wa TwmeiygR X ag e gt
I gy ¥ gy X uv 1w qg e
e T 9§ words § AT |
ATt o v gufes ¥ 1 F ag w4t
g, % & 9T 3B T wE Angar Afew
I g el fwur § e & agr a%
G

ol avr e ag Wy e w0
wer P AR ¥ aeg ag #Y O vy
wre off, Al I Ay wd forear § W
G T ad g 1 X Wl A
T v vt B, ¥y g @ g W
Hred arg qroidr ot Tagw e @
w6 agr v wifra 1 wgo wl-
w At g §, o ¥ W A gk
arft Wiy gy W o aveddt o
T dv ag wed § s e 3 Fod?
LS 18

MAGHS, 20, 1808 (SAKA)

Motion for
Addounmf:rm 368
weg w1 figar w ararrew 9w fadit wly

at, 3 ag fareger greaeq ot wrr e
§ @ w3 orafe ooy o o &,
T we8  awar § W A guad
arr wfe § 1 o aw faee waRfigR
¥ g, Y 2 Te@r w1 qrerraeer adv g &Y
W T A i @ ag Wik
§T g For T T arerrer <oy Y o, AT
wTT FA% g &F W 9w Wy
sirewma 73 5 figar w1 aravaor T
at # ¥ § {5 fay 7 ar@ar ar
S T AT A AT AT qgA A€ GG
€1 %99 wnwr § 5f afew g7 @
&l ®T g9 § o HIH ST THTW off &
I AT WA FLAAF QR E
YTt T FT ST HY oAt wL@
&1 e g e iy g, o g
AT A &

qaTaRT off, Aoy ot & qar gER
fayeT 2eft & Fad ¥ o ava Ssdy
=t rw fare @y A =i e A A
% wg 7 Tvgan g fr = Tw famrer wr
TR F o THo o Wt § 157 ¥y
@ § 5 & ¥W ¥ Qe gHe @ Y
§ o< & Frw yrolt F fges o aw
Nz ¥ faoreft g &) sr gwaE Y
T ST W | & A€ e A agy
T @ | iy S A s Aot
o ¥ 7Y §, 97 ¥ UF qgT WO A4 A~
war ¥ s R F A v agw
arX aer g § gk wwy o § aff
wrrgar i gAY ady g o g ATy
& & forw & iy, Aw, ATy ST W
ax 3o fewr war &, swer gy w7
HIAT AT Y WA 32 ¥ Oy
=T RTHAT FH T AT g ST Ardafy
ot woare 18 Tror 2 s § v o Wl
feRem R gae ¥ wey Eur sy &
g & et et e e wore gt -
¥ ¥ 0 wre ¥y gy wi e & T
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wT 91T @ gy Ane g & W
g e R A g ™ ¥
QAR Y 7 e T T
FIT a0 ? geaR fua = w1 gde
qiody & o wEHE w7 g faur, &Y
® y-awET & M, VR ¥ anel
£ 7, oY & gy W-wgra A
§ —Sf5T4 T 5 ol HF v ¥ AN
¥ W o, 4 7Y forwe g faee fren”
5 ar ey Y fraa, O, g feee foosr’’?
va¥ wr fag ar

T WIAAYT IS W W W
forar & 7

ot weEmw fas 0 & e
¥ W FaiE HE FHT TG g
gy @ sas v gy § A w
ya @ar & agr W s & fF e
NEAT FT IeW W § 1 qAia{w
W WINAT WY qE WM X 5@ oWy
qTuT 1

ok W ¥9 Sw & fawr §, 9w
& oo g vy oweR
quf ), vl o, w & & agn

FEBRUARY 18, 1078

Motion for 388
Adjournment

ot v fagret wonddy @ ¥ v
Wy v R (vyeww) o

m‘rmm“mﬁz"zﬁwm
w< & @ & mwy ¥ 7 Gy r
g (waw). ..

& ter wwiw foy vl
wgieT oft vy fema Sft 7, oft w@fr-
74 owg Wt A W OuTAE Wew
fogrd ot 7 swrcEm & g Wl
@ f&a, afer § @ % age wias
7 9T %Y, UF fqarone @ w1 daw
T &AL WY & WHT Al
Tigar g1 fermw oF WA 9@
g v 3w o afwser o ¥ 1 IWF
L R ¥ AYT ue wiEss
¥ foar g e



38¢ Motion Jor MAGHA 20, 1896 (SAKA)

Adjournment

et R el e 3 g € 4 v oepee
gy vt f fist & Ay
AR W & fag g " far el
g —fedy Toefes wfer o
firdg & wrrw goeftfas # wfy ot
wiwT warear Sur g i o fis sed
oot A FFA T 78 wawardt Tl
0T | FH e aewET—T AT
w5 & f Fret s fadg araw
¥ Y gfwirfoe seomr g a8 g W
wmATEE fFsmmRw W g g
7Y S I9 9T W€ W 47T 90 ;N
T T T Ty af § AR wfw
Y X P ¥ AT YN TF FTAELN
T aTwy W § 9y gy @ e
# gy fray o7 e gamaT A wEar
g wfiF & T " AEY B T | JfFT
s aver & S geAT T g e wvaRT
H foeeft T S W WRE R &@F
AT FH AT W@ A @ IN AT Y
e F o A GAY A G 7T 0E
&Y, Femara3y a7 w7 @7 Tar wew @ forg
7 s F G @), F A O Ao
¥, & & famr w1 el foent 7 wew oY,
§, fomd Y Ty gER AP AT Ay
2 1 Iad o s g g Sawr
Qag e, T & wE AEETE 1 g
fadvelt o & wrf Wiy Wy Sar AT afw
TR WY WA F TS GHE 0, S T
T &Y ey 8 e, AT I TR
W w7 &Y e & o ag OF gee
g g | R ga ¥ B wrer ot I
g @
afwg o @Y wwAQ A EERgR
T ¥ oF 78 wR R e & fag, R
wTew & Sewiew & fywfad ¥ & agr g
¥ | et weede ¥ ag e § B o
ey & wgr i g wig @l W WG,
Tk Y wewrT Y awnr & foed s
¥ wrfirer ey 3wy s oreer o7 6T HTY
I sre § wfte @ s A o fre

Motion for 390
Adjournment
off FRag 1 g 1 OF AgE W
s frg o s MR ET ) W
T W e war § R ower g W
Y Y Wl ¥ forg age T 8 S
¢ 1 ofr oy ot A A ox Wi
g 7 w7 97 i a1 #Y wgrwe ww AW
#7 9qa § fr sov i Wit fear g €,
war g7 ot feeer g 81 afwe
A A A ar g
WET g WY FTH TEAT Wy $3AT
oY 5 ot 3 WY firaer @aCAT T d )

AR AR H A U GHA T
o1 @ & 1 avefy o, s gE W OF

g o T F W vl F s o

T A 7 g
FRAE WY WX § aY @ 9y § I
TN FRE D T A A
T W A g § a7 3% uE
gaTd ot w0 T & IEA WY ¥ aster
FE FT AT § 1 AT qH T AT 4T
gt § o wEd & v ww a5 oA s
T & aw www ¥ fre e & v o
&Y T I T TG Y ) 0w W A
I FT am <g ok ¢ | ag iy
¥z @ g fF ANTHW N GEMI QAT
afaa F wmgd § 1 & 9g FEr wrgar
R agmaeTga @ AE A q
fft &1 a0 7 ¥ @ g Ay
Tra  Fr oy araran A g FA N,
TN IME & FAFT FO J, gAY
qedg gl W SR @917, ¥, TR
AT 9T ATAY A ¥ quv wRifa o
wfeg araw fier o1 9fw o w9
% wrf WY wu< IoT Wy < 1 faedy
AT AT YT AE T@ W AT AT
T o aw o WP ¥ A AT T
AT T 4T i WY X g W AT T
sreddfer ¥ ored & fag darx At
2 A TeA W g oA
g ik W g wh
querq Wt mw ax fear g o



301 Motion for FEBRUARY 18, 1975

Mot
Adjournment Admn{:;t 98
[t oz amiE fa2) o2 H A g | W way ogn

srear o fpar o <@gy 971 9 gAg
vy fadnfy a6 F aae) 7 fora ag wr
st AT fRaT, AR STEe
7 uferay faar 9ud T o ¥ 77 T
I AT ATEY | F AT B G FHY
oY wadvg glagw ¥ foar stram o €
WY =fer I qEHT SR AT AEY
wor, A ATy 59 a9 w7 AwNi-
ity v fipar I ATA 9T AN ATEY
gafa g &0 )

ww # # waer WK ¥ T8 g9 8
TEY off % GTHY TEAT 9TgAT § | gEY
g% # g =gar g fr T8 fver W
g weAT & e foe fdy safe ar
T T 2T §Y 99 @i e 9w o

Fa? fadndy &=t & AW qre AT Ay
w2 & e ot Ft formmm o wgr 1 &
Ay ot A FAT =vge g B A 3w
T A=Y A AAETY I gAY gAwr

TS @ & W AmMA W@ WAL
T g @ |

At dog wrdw & W w0 Y
wedt ¥ oedt g fear @@, 91 AW
N Hag IY qgATE A

Sy, mAr A Fwifaraw o
T i sTa AT Sw avg ¥ afy
peaT ¥ W, feftaa AT wi g &
F9 9% &9 = =ifeq |

nay rwn ge fet & g7 e AT
fodrly radvfar spw AT 7 & A
A awfas  warEre & gfar frar
S g A Tw gt A ATET w
& 7 a0 |

&3, I AR S ¥ wrd § I
¥t g I A Q6 FIATE 1 auE)-
Qe SeErge A g yfema & i aar
R R g mE s W@ W3

T ¥ orw @ wifgw fr o o
TG AP | g W XAATT ST AT
iRt N A T g aT
Fr A wfwy aw dEw AT 9
1 R 4@ &, oY aar F wivalas &
fx o ATy g grR A qr  faa
oY AT SAEY ST gY FgwAT or )
g anit ¥ Fowrds Yo §, w7 oy
THo To To §, T @AM §, T
sravE S Aee § WY qwe dYo § 1 T S
¥ QAN T QAT IO AL gAT WL
9 AR T e 9T ¥R gA et
Y 9 5@ A TE v o q-
% U Ta faw 7€) ww A @y
s ol & w ¥ o e 5wy
age ¥ gat 2 4 gf, Adwa O
IR qud q w7 Ay Ay f, R ¥
Ay A T 7 AY IaH A qrAR
AT A, AR W A fwar sy

wifad ar7 we § Fgar Fgar g
Sy ez A A AT R 9 afar
& rit 51 ag Afew far w6 v
QY FT 3T | A FATH THAA T T GATH
T &, WA wrE | wradfr A ghaa
7 FarQefy e =1y gwg O Ay frg aar
1 olwe AT FT giATe 7 AAWAC
gfr T wafer shcoafeadin
gafan ITa afwa Y, I faqar
a=iy ®7 F aTQ wglaaa Bk wFEAr
frady wifgn ot fawr aedy § wfE
afaT a1 T 9% 4, & I 1T
gh, w9 FI FA wHL L) T AT
ATET BT FTHCF HFAAL AT Wiy

s 3 o fadvdy gy « faat &
WA AT AGAT § 6 A eaeq Arangen
X % Naa 7R, WH o awg #
sqfear 3wk g oy &, T @
avara v § <y §, ey & wAl-



303 Motion Jor

MAGHA 29, 1898 (SAKA) Motion for 304
Adjournment Adjournment
!fﬂ"ﬁﬁ m@t;@(ﬂii‘ﬂﬁrm instead of unravelling the mystery,

oY T, S WA T AT FHIL
& T ¥, Sa¥ Tw v wfasy §f WA
™ AR § WA T adw
§ fr @ Torfy & o1 wawR 7 T %A
WCHTA R AT IS AHY W FT FAT0
g |

o wedt & ary ¥ wgAr wgar g
W FTH AFY AT I @I T
o e T g 1

AT E AT g |
F s sy | & wew § fr oaw oY
drgmAAR I @ fan IR E:
A% | FagAdivg @ agen . &w
Ay & 5 ™ AFT 7, FW A AW
T |
gor fom & off wy frad g TrdAr

w&ar {5 sl 99 &, 7z Awand 7
W § W AT FH-QHT T/ 6T
qrafE T & |

SHRI SEZHIYAN (Kumbakonam):
Mr. Chairman, 1 rise to support the
adjournment motion moved by Shri
Madhu Limaye. All the speakers.
either on this side or that side, have
condemned the gruesome and dastard.
ly act commitied on the 2nd January.
It has been committed with a savagery
which does not bring any credit to
democratic set up. In a democracy,
decisions are taken by discussion and

not by applying violence or through
bomb-shell.

The speaker who preceded me, Shri
Shankar Dayal Singh, appealed to the
opposition to cooperate with them 1in
this matter by saying that this should
not be vieweg from the narrow polili-
cal viewpoint. The same appeal I
would make to him and to all others,
that this should be taken above nar-
row party lines. Because, there is in-
ternal politics in that side also. Now,
instead of tracking down the real cul-
prits, they are dragging in scapegoats;

they are trying to throw an air of
suspicion, an air of hatred against the
opposition.

While discussing the adjournment
motion they drag in the Bihar move.
ment, they drag in the name of Shri
Jayaprakash Narayan and they drag
in the speeches made in this House it.
self. The last speaker made a refer.
encee to the speeches made by us in
the House in the winter session. I can-
not understand how we can be taken
to task for our spceches ang then they
can connect our speeches with the Sa-
mastipur incident. That means the
opposition members cannot make any
speeches here, they cannot make any
demands here. The only thing we
wanted in the last session was a par-
liamentary probe into the whole affair
of the granting of licences in the Pon-
dicherry case. While that demand was
not conceded, now that is taken as a
scapegoat for ithe murder that was
committed at Samastipur.

I do not want to go into the entire
ambit of the case. The adjournment
motion is confined to two things—the
total failure of the Government in giv-
ing security to Shri L. N. Mishra and
the inordinate delay in the setting up
of the enquiry commission, Even the
last speaker, while admonishing al}
others ended up by saying that there
hag been inordinate delay in providing
medical attention to Shri L. N. Mishra
and the train which should have taken
only three hours actually took eight
hours. Even he has ecome round in this
circle and joined the opposition in
making this charge.

The first charge about security lapse
ig a very serioug one. To put it more
plainly, there has been indifference om
the part of the State and Central Gov-
ernments in providing security during
the visit of Shri L, N. Mishra for the
opening of the Samastipur line.
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The Timeg of India has brought it out
wery cleaily .Its Special Co.re ponce t
has stated on Janusry 12 —

“I{ nas alsa been found that the
state govcimuent both at loe polia
cal and official levels, was conspicuo~
usly mailterent towards M1 Mishra
and the functon Apert from being
an important Umon Cabinet Mim .,
ter Mr Mishra had a unigue poli
tical stature in Bihar whith enfiticd
him to special carc of the statc »Ov
ernment CBI detectives have arsu
ed

This 15 whot the CBI officers had
found, namely that the State Govein
ment had shown tnd flerence to the
visit of Shri dushra lhey also sul--

«CBl officialg argue that absence
on such a large.scale cannot be ex-
plained away as a mere comcidence’

The Chief Mimster the IG and the
Chief Secrctary as also all the “Vhns
ters, except his own prothet, had not
come to tnat function The serious «1
difference cannot be explained away
even by ihe (BI officials who went

into that
It says further —

“it depends the mystery still fur
ther why none of the dignitanes ol
the state government oL political
leaders has vimied this place
the death of Mr Mishra '

Even after the death of Shii Mi-bra
oone of them  1ushed to the place
where a bomb explosion mnjured
many

The report of the Tumeg of India cor-
respondent, after meeting the CBIl
ofcals who went to work n Samasti-
pur, writing from Samastipur isel
says —

»Although 1t is bevond the crope
of the CBI investigations to establish
negligence on the part of the -tate
government or the local ralway av
thorities or to pont out flagrant vio-
Iation ¢! security norms by the po-

after
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lice, yet its detevtives can hardly
ignore these events’

1herefore, the indifference shown by
the Siate Government at the poliiteal
and t1te ofllcial level 18 a thing whh
shoull Le nuled When a iull mnguiry
takes place it 15 4 thing that snouid
be noled by the Government here acd
the Ingu ry Commuission there

While we have been very much agt.
tated about the 1 diflerence shown by
the Stale Government in the inatter
ol security 1t has been stated 1w the
Hindustag nTimesH—

£ mularly they ,
that 1s the CBl1

t¢¢  the inordinite delay 1n giv-
g medical aid to the Railway Min.
ster aiter the blast was due ty the
criminal neg'igence on the part of
ot a top division:l NE official wuts
Ing curtain grievances against  the
late Mr I N Mishra The same offi
tial was lso re-ponsible for undily
delaying the departure of the sperial
train carry ng Mr Mishra to Peina
for the treatment of hlast mjurnes’

Therefore while the political les
ders on the other side try to vin the
blame on the Opposition the CBI offt
cials who went into the question give
a different version as per the reports
given by the newspapers .

Whatever may he the accusation that
can be made against any other news-
paper, they cannot do 1 atgainst Blitz,
What 1 the conclusion of Blitzp Blitz,
writing on 18th January, hss stated.—

‘ Whoever by the men and their af-
fillations responstble for what was
described ag a “dress rehearsal” by
the Prime Minister, Lalit Babu would
not have died but for the Ineptitude
of the Darbhanga district authmi
ties, the ineffciency of the Rallway
doctor on ihe spot, and, above ail
the cynical indifference of the Gha-
foor outft in Patna.
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DIG Prasad, who was more seii-
ously wounded in the explosion s
happily progressing 1z a local hos
pita If the authorlies on the spot
and elsewhere had not decided on
the nocurnal journey to Danapur,
and deem, Lalit Babu might have
survived ”

That means 1t 13 more the mdiffer-
ence and the utter ineptitude shown oy
the local authorities and the State
Covernment officials that has caused
the deat® of the late Lalit Narayan
Mishra

We are intrigued by the vanous re-
ports that came in the newspapers and
over the radio It had been said that
doctors examined Shn Mishra and
found the wounds only skin deep at
first How then 1t develoved into 4
catastrophic wound is to be expla nel
What wis given out by the radin at
least wos not such a gruesome j1
ture

It gave a ve cnlourful pichue ot
the function that took place I quolc

All India Radio 1n its national
news bulietins at 2 pm ani 210
pm 1n knglish and Hindi on January
2 gave s graphic account of the fuvnc
tion It also gave a portion of Mr
Mishra s 1naugural speech AIR news
readers surprised many here when
they announted thal the first hroad
gauge lne tramn had left Samashpur
for Muzaffarpur after Mr Mishra
had performed ‘pu)a of the engine
named ‘Bhawam and given the Jreen
signal’

The AIR news bulleiins at 2 pm and
210 pm 1n Enghsh and Hindi repo: ted
that the function went well It also
gave a portion of Mr Mishra’s speech
It reported that Mr Mishra perform-
ed “puja”, did the “arti” and gave &
green signal and the tramn left Samas
tipur for Muzaffarpur All these narra.
tions were given m the AIR news bul-
fetins at 2 O'Clock whereas Mr
Mishra reached Samastipur onlv at
$10 pm This 1y the unreal situalion
in which the All India Radio exials
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Wudtever does not happen ts reported
on the Radio They reported what had
not happened This 1s the unreaity
not happened This 1s the un:eality
in which the AIR 1s functioning

The CBI has not so far been able
to unravel the mystery In some of the
ne yspapers 1 find they have propound
ed stx theories There are six sysiems
of Hindu philosophy T do not krow
how s1x systems have encroached into
the CBI philosophy alsc But the trath
of the muatter 15 that they have not
unravelled the mvstery

Sometimes, When ] hear persons
making speeches from the other side,
it looks as 1t they know who  are
the culprits and who are the persons
who have been instigating all these
things and, at other times, 1t looks as
if they do not know anything 1%is
15 the dual position that they have
assumed At one point the CBI and
others do not know how the crume has
been commutied and at the other point
they want to put the blame on some
body They try to find some scave-
goat or other

In tmis situation, our chief worry 1s
this  There has been inordinate delay
in setting up the Inguiry Commission.
As rightly pointed out by Shn Vajpa-
yee when Mr L K Advam demanded
the setting up of an Inquiry Comnmus-
sion, he was accused of rushing n for
such an Inguiry just to hide the com-
plteity of his own party in the cnme
Now, at least, the Government has
come forward to set up the Ingquiry
Commussion I welcome the decision to
set up the Inqury Commssion But
it has been done in a very pecultar
way

I viote trom the Times of Indw
dated February 6 After reporiing
high level probe into Mishra's .aurder,
it Lays -

‘In purely political terms bh» «o-
pointment of the commussion s a
ghrewd move It will blunt the Op-
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position charge that the Goverument
has something to hide a charge
which the Opposition intended to
press vigorously during the budget
sesgion of Parliament, beginming on
February 17.”

Whatever may be the stratexy of
the Opposition, at least, in the coming
session, the expected move that will
be made by the Opposition has moved
the Government to set up the Inguiry
Commission. The Tumes of Indla says:

“In purely pohitical terms, the ap-
pointment of the Commission 18 a
shrewd move”

Instead of showing all their shrewd-
ness against opposition, why don't they
show shrewdness in finding the real
culpnts behind this crime? They are
not able to do that But the Opposition
is being taken to task

There 18 another news report in the
Hindustan Tymes dated February 6,
which says

“The decision to set up the Com-
mission was taken at a hurnedly
summoned meeting of the Umon
Cabinet at which the Prime Minister
mnd ”

The 1ncident took place on January 2
and they are appointing the Commis-
sion on 6th February, after 35 days'
For that, the paper says, ‘at a hurried-
ly sommoned Cabinet meeting, they
took the decision’. If they bad really
shown the hurry in trying to set up
the Commission much earler, at least
something could have been done Why
we say this is because we are very
much afraid that much of the evidences
would have lost Those who belong to
that area itself, some of the Bihar Con-
gress members who sent on February
5 a memorandum to the Prime Minis.
ter asking for an early settlement of

, that because they were afraid that some
+ of the evidences would be lost if more
time was allowed. Therefore, it is not
thmicson on our parl; it was a sus.
,;, picion on the part of the Congress mem..
hers ihetnablves that, if more time was

ol
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allowed, many of the important evi-
dences would be lost. The conclusion g
that, by the time already allowed,
much of the evidence would have been
lost. Therefore, we press this  Ad.
journment Motion on thege two specifie
18ues, namely, there hag been an Indif-
ference on the part of the Government
n gwing security when Mr. Mishta
visited Samastipur and there has been
an inordinate delay in setting up the
Commission Somebody here has de-
manded that there should be a Parlia-
mentary probe We demanded the
same thing earlier also, we wanted
a Parhamentary probe into the affairs
of the heence deal. Here a murder has
been committed, and the Congress
members themselves, those who spoke
from the other side, have poinied cul
that there had been very many delays
which could not be explamned Though
we cannot act as the detectives. we
can judge for ourselves how the Grw

ernment hag been very indifferent, how
the secunty system in our country
works, whether we are able fo m:ve
protection not only teo the Ministers
but also to the Members of Parlia-
ment and to the Parhament itself. If
this is the way 1n which the Govern-
ment 18 behaving, it will be the last
day for the Parhamentary democracy
in this country Therefore, more than
anybody else, those who spoke from
the other side should have been the
first to demand a Parhamentary
probe. After all, when a Parliamen.
tary probe is instituted, it is not as if
only the representatives of the Opposi-
tion parties would be there; the majo.
rity of the representatives would be
from that side. Therefore, the homn.
Minister of Home Affairs should gladly
accept a Parliamentary probe juto the
entire affalrs,,how indifferent was the
security arrangement, how inadequate
were the arrangements made both by

the Central Government and by the
State Government, how delayed bhos
been the seiting up of a Commission
under the Commission of Inguiry Act.
Unless these things are brought suf,
we cannot avoid such happenings o
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the future, When . J say this, some
members may rise and say, ‘Oh! You
are plamning for another dastardly
murder’. Even for talking like ths,
1 may be taken to task. But what I
want to point out is that the entire
sysfem is indifferent, inept, detrimen-
tal to the functioning of Parliamen.
tary democracy in this couniry. They
seem. to be more interested in finding
scape-goats, in putting the blame on
the Opposition for their own failures,
for their own indifference; they do
not have any answer to give to us.

I would say that hetnous was the
crime of the murder of Shm L. N.
Mishra, but more heinous hasg been the
erime of delay—the indifferenc® shown
to Yis security and also the inordinate
delay in giving him medical attention.
Those who perpetrated the heinous
murder should be punished and also
those who are found responsible for
the 1mmadequale security and for the in-
orinate delay in giving treatment to Mr
L. N. Mishra should be singled out and
should be given a very deterrent
punishment. They cannot escape jus.
tice and the Commission of Inquiry.

Therefore, I once again appeal to
the Houge and appeal to the Members
of the other side also and just as they
asked us to come out of the narrow
politics; I would appeal to them to
come out of narrow political confines
and accept the motion moved by Shri
Madhu Limaye.

THE MINISTER OF WORKS AND
HOUSING AND PARILIAMENTARY
AFFAIRS (SHR1 K RAGHU
RAMAIAH): I was not here at that
time. A statement is said to have
been made in the House thaf a notice
to guit was given to the family of the
late Shri L. N. Mishra

1 would like to say that I got it
ronfirmed from the Ministry that no
nptice has been given. I got it recheck-
ed and I am in a position to state
categorically that no such notice has
beens given Ly the Ministry of Works
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& Housing. To make it doubly sure,
I also just now talked to Shri Vijay
Kumar Mishra son of late Shri Mishra
and he has also confirmed that no such
notice was received. I would like to
add that we have the higest regard
and respect for the late Shri L. N.
Mishra ang his family and we do want
to make them comfortable.

et st : ww o g frw flg
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr, Chasrman, Sir, i is
indeed & very happy feature of this
most tragic situation that there is
common ground between the
other side and on this side of the
House that utmost effort should ke
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made {o ascertain the truth in this
matter.

There is a common realisation on
the part of everybody that what
happened at Samastipur and, ulti-
mately, resulted in the death of Shri
L. N, Mishra was, one of the most
gruesome tragedies perpetrated in In-
dependent India, which has disfigured
our country and the society,

Shri L. N. Mishra, Mr. Chairman,
fell on the second day of the New
Year. So, we can say that the New
Year has begun rather ominously for
all of us. The tragedy has been
universally condemned and felt, may
1 also ask you whether you are pre-
pared—if you ask us to wear the Cross
for it, I would say that the enfire
Indian community has to wear the
Cross for it—to do the same. You
seem to be donning Buddhist monk’s
robes and today what a fine and
heart-warming spectacle did we
witness! My hon'ble friends on the
other side are not only Gandhian in
spirit but they have pgone a step
further They have turned Budhist
monks and are new apostles of truth
and non-violence! It does not, how-
ever, fit at all in the Budhist mouth
to tell others that they are the very
incarnation of ¢vil and untiruth.

That is what we have wiinessed
today. We have heard sermons from
the other side. We do not want fo
paint ourselves as angels Lut I only
want to ask you if S, N, Mishra turns
to be an upholder of the cult of
murder and violence or anyhordy eise
on this side, who will save the demo-
cracy in this country? If you alone
want to hear the burden of saving
the democracy in this country then,
1y eftet, ;1 has come {o this {that only
one single individual is being askeqd to
bear the burden for saving democracy
in this country and that is your
trump-card that you bring in, in any
serious debate of this kind: That the
Prime Minister is in danger and,
therefore, Democracy is in danger.
That ig what you have brought the
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whole thing to. You cannot go on
claiming that you alone are the
upholders of democracy, you alone are
the mainstay of democracy and prin-
ciples of truth and non-violance in
this country. You must speak with
a certain amount of humility if you

want to run this vast country of 600
million or so,

410

So, Sir, there 1s absolutely no doubt
in our mind that when my hon’ble
iriends on the other side accuse us of
character assassination, I want them
to tell us what exactly do they mean
by character assassination, Whether
they mean by character assassination
the exposure of corruption and if
character assassination can be equated
with exposure of corruption, would
they like that in a democracy nobody
should expose corruption? Can they
point out a single thing that we had
said in this House? I do not want to
speak about the dead. He was indeed
one of the most lovable and charming
persons that this House had. If you
feel wrench in your heart, many
on this side.of the House feel
no les; wrench 1in their heart.
We have lived long together. We have
worked together. We had began our
political life almost fogether.. Our
families were living like members of
one family and you cannot imagine
the kind of anguish and pain that
many of us bear on this side of the
House. Those of you who have been
irving to give them false support,—
it is these people who have been res.
ponsible for much of the wmisky
atmospher that has been created in
this country—if you tell the truth to
the great lady, the Prime Minister,
that these do not conduce to the
growth, maintenance and development
of democracy and that they, in fact,
imperil and weaken democracv, then
alone democracy can be saved in this
country. Similarly, al} of us are prone
to certain indiscretions. All of us can
commit some lapses or mistakes. But,
unless you tell them and stay their
hands that this is not done in the
interest of the country, everbody
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would be running amuck, and demo-
cracy would be in danger, So, [ have
been telling my frinds, please do not
raise those things. I ask you, if
criticism dies in a democracy, can you
save democracy?

Then, Sir, I was reminded of when
these people were talking about with
mostly Opposition in their mind, what
was said to some African people
about the Leader of the Opposition.
‘When it was mentioned to them that
there was some animal like Leader of
the Opposition, they asked ‘Whom do
you talk about? . You talk about the
greatest traitor?. That 1s the kind
of opinion that my hon, friends on
the other side have about the Opposi-
tion. If the Opposition is traitors and
worthless, I ask you, do you think
that you are the paragons of all
intelligence and of constructive spirit?
If the Opposition is worthless, it is
¥you who have reduced everything to
worthlessness, and yet not the sub-
stance of the Opposition. You might
say anything. The substance of the
Opposition is kept Simon Bure and
everybody, wherever you go in the
country, will tell you that it ;¢ the
Opposition which has kept the flag of
democracy up. You must feel proud
about this. But, Sir. this is how we
are being treated in this House

May I {ake thig opportunity of
telling the House and all concorned
that in spite of our sharpest political
differences with the Prime Minister,
with the late Shri L, N. Mishra, we
have got the swecetest feelings for
them. No body could have any other
feeling for a lovable and a charming
person, like Shri L. N. Mishra. He
was the very picture of sweetness,
charm and humility. That is what
impressed everbody and these qualities
proveq disarming to opponents. Yet,
many of you talk as if you are great
friends of Shri L. N. Mishra and other
are not.

Now, Sir, we find that in regard 1o
such 8 person who happened to be a
Member of the House and who
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happened to be a Member of the
Cabinet, our esteemed President did
not think it fit to refer to his death
in his gracious speech yesterday. 1f
the President did not think it fit to -
do so on whom does the responsibility
lies? The responsibility squarely lies
on that corner of the House.

Now, the President makes a speech
made by the Cabinet. And yet this
speech does nol contain a single
1eference to this most trag'e incident
that has taken place. If you do not
make a mention of the assassination of
Shri Hemant Kumar Basu, we, ag a
House, cannct t-ke notice ¢ * hecause
he did not belong to the House, But,
he was, indeed, a great figure, Shri
Hemant Kumar Basu, in his own
right, was 'a great figure. Then, there
was the assassination of Shri Suraj
Narain Singh who was a levrndary
figure in Bihar politics. I l.ad the
good fortune of contesting against him
in 1952 when there was a thren
cornered fight between me, Maharaja
of Dharbanga and Shri Suraj Nuarain
Swingh and I must tell you that 1 have
not come across 1@ person purer in
soirit and greater in courage than Shri
Suraj Narain Singh He had scaied
the walls of Hazari Bagh with Shri
Jayaprakash Narayan in 1942, If vou
do not make anv mention of the
assassination of such a great person
also. we cannot {ake any notice of it
bhecause he did not beleng to the
Houss But, in regard to a person who
did belong to the House and who did
belong to the Government no mention
is made and it is this partv, the
sheepish lot, which has gswallowed,
hook, line and sinker, the speech of
the President—a Speech, to repeat,
without the slightest reference to this
most gruesome tregedy that has taken
place.

Yoy might probably say that the
President's speech customarily does
not make a mention of it,

SHR]I 8. M. BANERJEE (Kunpur):
They say the matter is sub judice,
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SHRI SHYAMNANDAN MISHRA:
Somebody might suggest and probably
you may take it because you are such
a gullible lot, that the President’s
speech customarily does not make a
mention of it. But may I remind you
that only two yearg ago the death of
His Majesty the King of Bhutan was
referred to m the speech of the
President? Similarly on many occa-
sions the President had thought it fit
to refer to some of the deaths that
had occurred of important persons.

SHRI. MADHU LIMAYE: Not
ordinary mortals.

SHRI SHYAMNANDAN MISHRA:
_He says not of ordinary mortals. That
1s given to His Majesty the King or
Her Majesty the Queen but not to an
ordinary mortal like L N. Mishra,

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): What a great point you
have made?

SHR] SHYAMNANDAN MISHRA:
This great point would not gnt any
place in your great mind; particularly
after vou have been inducted into
office. vour mind has become much
greater, more capacious and much
wider....

SHRI K. D. MALAVIYA: My creat
mmd cannot take care of small things

SHRI SHYAMNANDAN MISHRA:
We are being asked: why come up
with this kind of adjournment motion,
stopping the husiness of the House?
But-may I ask in turn what dig this
Government do hefore we came up
with this adjournment motion? A
shameful Iot this Government is.
While we have been smarting under
this tragedy, did this Government
think it necessary to share with us
any piece of information? We as
members of the House and even as
members of the public have been
contenting ourselves with the crumbs
of information that have fallen to us

the newspapers. You blame
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the Motherland and you go by the
dictum of the fatherland,

SHRI ATAI BIHARI VAJPAYEE:
‘Who 1s that fatherland?

SHR]I SHYAMNANDAN MISHRA:
Whether the Motherland gives pood
information or bad information,
whether the Hindustan Standard gives
reliable  information  or unreliahle
information, who is responsible for 1t?
Did any person from the Goverrment
or official side come out with factual
details about this? They would try
to look very clever, wvery judicial
minded 1n claiming that 11 was not
necessary to share information with
the citizens of this country and the
MPs. about this. They would pretend
to be verv wise and very judicial.
Since the investigation is under way.
But may I ask you: does anvbody
have any reliable piece of informa-
tion given by Government about the
factual details of the incident? Could
not factwal details have been given
abnut what heppened at Samastipur?
Which is the report we must go hy
and in which poper? Many things
are appearing in the newspavers.
You ask us to go by newspaper
reports!

What happened when Mr, L. N
Muhira went there” There were many
persons accompanying the late Rail-
way Minister. Was any statement
taken from any of these ladies or
gentlemen who were accompanying
him? What was their visual impres-
sion? If anybody gives a visual im-
pression, if 8. N. Mishra gives a visual
impression, what would the Mathew
Commission do about it? I can give
my visual impression. It may be
right, it may be wrong. But they are
suspicious of sharing information with
the people. What did they have to
say? Did they come forward with
any statement about this? Did it not
cause concern to all of us and the
members of the family? What is it
that you want the members of the
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family to go by? In this matter of
the death of Mr, L. N. Mishra, we
happen to be members of the same
family., But what did you do about
this?

‘When he went there, there were
many persons with him, How did
the bomb explode? Was it thrown?
What is the impression of many people
who accomparued him? All of them
were not killed. Only a few were
killed, Whether statements were
taken from them? We couid have
taken them on their face value in
the first instance and they could have
been examined and scrutinised later.
Are we not entitled to know about
this—was the bomb thrown? Or had it
been placeqd earlier in some corner and
it exploded at a particular time? We
really do not know anything about it.
After the incident who were the first
to arrive on the scene? Were some
officers the first to arrive? What did
they find on the spot? We were told
about those things' earlier when Shri
Partap Singh Kairon fell to the bullet
of the assassin; we have been told
earher about factual details in some
other cases too where assassinations
had taken place Why is there a parti-
cular kind of silence about this matter?
Who wenl there and registereq the
case? Does the hon, Mover of the
motion know whether a case had been
registered” If so, under what sertion
and at which place?” .. (An Hon.
Member: it 1s under 1nvesiigation).
The registration of the case is under
investigation? Where was it regis-~
tered? Whn registered and when was
it registered?” What did that oflicer
do in the matter? After all the case
was registered by him  After that,
who were the persons who tnok care
of Shri L, N. Mishra? Why did the
officers there not take care of the
person of Shri L. N Mishra? Why
wag it left to the care of some other
gentleman accompanying him? Did
some officers arrive there or not?
"They say that all of them ran helter
and skelter, This is all because of the
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total revolution that is being preached
by the Sarvodaya Leader Jayaprakash
Narayan that they mean to say i3 that
JP is making them also go wrong?
That is the tota] revolution Dbrought
about by JP that even this blessed .
Government is made to do wrong and
these blessed officials are made to do
wrong! Then 1 think greater credit
has to be given to the great Sarvodaya
leader and indeed the revolution is
total!

Those were certain thingz which
could have been told.

Later on what kind of medical assis-
tance was provided to him? That had
been asked by many. No answer had
been given, ls that going to prejudice
the investigation. Damn the investi-
gation 1f these pieces of information
are going to prejudice it., We require
these pieces of information. No
judge would say that these were going
to prejudice the proceedings before
him.

I ask my hon. friends on the other
side to consider those things very
seriously,

The condition of Shri L. N. Mishra
began deterjorating cvery moment and
it became critical at 5 O'clock. Was
Delln imformed about this? Dr, U. N.
Shahi says that when he arrwved at
Danapur around 5 O' clock, Doctors
were fighting o desperate and losing
battle to save the hie of L. N. Mishra.
Was Delhi informed about all this?
Was the Prime Minister informed
ahout it? Was the Health Minister
jnformed about it Was the Home
Minister informed about it? When
was this information received by the
people in Delhi, by the authorities in
Delhi? When condition became criti=
cal at 5 O clock, was the Health
Ministry cansulted about this? What
medical aid was rushed by the Health
Ministry? What kind of consultation
took place between the representatives
of the Government of Bihar and the
vepresentativeg of Government in
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Delhi about this? My hon. friends
on the other side should know that
within one month of fhe assasination
of Shri Pratap Singh Kairon—if you
really feel sincere about it, if some-
thing has to be ascertained in this
matter earnestly—they must know that
7,000 persons had heen interrogated.
Nearly 5,000 vehicles had been rounded
up and thousands of bad characters
were also rounded up. Have you heard
any thing of that kind in this case?
What is the kind of serious =ffort that
is being made in this connection? I
have noi heard any thing about it,
Probably a dozen persons have been
arrested, but not even the Chief
Medical Officer who had first examined
Shr1 L. N. Mishra has been interrogat-
ed so far Here is Mr Hingorani of
the CBI who says so that that is the
most baffling thing that even the Chief
Medical Officer who had the oppor-
tunity to examine Shri Mishra first of
all has not been interrogated so far.
Would vou not have a <rievance
against this Government for that?

Mr Hingorani =aid so or not, are
vou not entitled to say that the first
Medical Officer who did examine Shri
Mishra should have been interrogated
by now, and ask why he has not been
interrogated so far? These uare things
which should have been mentioned hy
the Hon, Home Minister to the House
on the very first day If a statement
had been circulated, we would not
have gone in for even an adjournment
motion. ‘We would have studied the
statement and tried to think over it.

We do not want to make political
gain out of it like the hon'ble Prime
Minister and others I ask, please
holg the scales evenly in vour hands
When you are here before dharma
¢hakra pravartanaya. please hold
the scales even. Who has turned
it into a political thing? Ts it Shri
Java Prakash Narain and his move-
ment* T am fully identified with this
movement. They may call us Fasclsty,
vou may call me so to your heart’s
content, you call this movement
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Fascist to yqur heart's content, but
what is happening. The tremois ot
the movement have not yet reached
the borders of Madhya Pradesh, even
so all your political propoganda about
the death of Shri Mishra has fallen
fiat on the people of Madhya Pradesh.
Here is the eloquent reply to your
malixious and mendacious propoganda
against the opposition, the most
elogquent reply. And if it is their
desire to make political capita] cut of
this murder, I wonder why they did
not mummify the body of Shri Mishra
and carry 1t all over the place during
the course of ithe elections. But then,
that would be the thing before the
electorate, the thing before the
electorate would be the power behind.

SHRI M RAM GOPAL REDDY

(Nizamabad): It is unfair on your
part,

SHRI SHYAMNANDAN MISHRA:
Here is Mr, Jaya Prakash Narain who
is being blamed by everyone on the
other side, but I ask you is there any-
one in this country who has eot the
guis and tke courage to tell the vast
gathering at the Boat Club that it must
be turned into a meeting of mourning.
He turncd a political meeting into a
meeting of mourning, a meating of
condolence, and here is our Prime
Minister who turns a condolence
meating into a political meeting Just
see the contrast between the two, I
ask you to judge Is not the contrast
very glaring?

My hon friend, Shri Limaye, adroit
as he is, has been pursuing certain
points with great tenacity and. as vou
know, he goes into details. He asked
only hy wav of curiosity whether
the hon, Prime Minister had granted
an interview to the late Shri L. N,
Mishra on the 23rd December. If so,
during the course of her talk, did she
mention to him that he should now
ouit the Chabinet”> This was the.
<imple, curious «question put. The
Prime Minister with great alacrity
teant to her feet and zaid. there was
nothing of the kind. But here is a
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small piece of information which I
would like to share with the House.

SHRI P. VENKATASUBBAIAH
(Nandyal): It is a deliberate insiaua-
tion,

ot Ay fawa : W% gAlWw, ug
FAFIY o To uAo tAw & amgA
Aordles & AR & @ & 1 fa o
ug agi 7t § warT At £ g3y g
TN BT F @0 )
SHRI P. VENKATASUBBAIAH:

Let him mention the names of the ~
people.

DR. KILAS (Bombay South), |
never expected Mr Limaye 1o sloop
down so low.

SHRI MADHU LIMAYE: 1 only
g4ve you the facts. You may beheve
them or not. I said, people closc tu
Shri L, N. Mishra told me that.

SHRI SHYAMNANDAN MISHRA:
I completely beheve the Prime Minister
when she said that she did not mention
it to Shri L. N, Mishra that he should
quit the Cabinet. However, here 1s
something which your great Thosom
friends have said. Would you dishe-
lieve them also? You may uffard to
disbelieve Mr. Madhu Limave. Lut
would you afford io disbelieve such
a high dignitary as a member of the
National Secretariat of the CPI? This
is for the Xind consifleration of the
Piime Minister:

“Lucknow, January 17,

The late Mr, L. N. Mishra had
been persuaded by the Prime Minis-
ter, Mrs. Indira Gandhi to replace
Mr, Ghafoor as Chief Minister of
Bihar to deal with the situation aris-
ing out of the JP movement. This
was Tevealed by Mr. Yogendra
Sharma, M.P., Member of the Na-
tional Secretariat of the CPI, while
addcessing the 10th conference of
fhe UP State CPI currently in seg-
gion here. DBriefing newsmen, a
party spokesman, Mr, R. K. Garg,
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M.UL.A,, said that Mr, Mishra had
told Mr. Sharma before he fell a
vietim to the bomb blast about the
Prime Minister’s offer.”

I am placing it before the House for
whatever it is worth, It is said that
this is another way of getting rid of
him. That is the inference one would
Ihike to draw, But I would not like to
be that uncharitable so far as the re-
marks of the Piime Minister are con-
cerned about the talk that took place
between her and Mr, Mishra. Even
now I would believe what she has
said in 1¢ply {o Mr. Madhu lLimaye,
but she must reckon with the stale-
ment made by no less a person than
a member of the National Secrelariat
of the CPL. That is my humble sub-
mission in this matter.,

Why are these people so anxious
to exculpate the Prime Mimster in
this manner? Did any member of the
opposition eves turn his attack against
the Prime Minicter, saying that she
was anvolved in this?”  Can he point
out a single 1wstance”

SHRI N. K P. SALVE: Did you
hear Shu Jyoirmoy Bosu and  the
allegations he made that the Prime
Mmster is responsible?

SHRT SHYAMNANDAN MISHRA:
I am roming to that, My hon, friend
must hear with me. How is it heing
brought to this focus?” Who is res-
ponsible for this, after the clean chit
that has been tiven by the pgreat lea-
der of Bihar, Dr. Jagannath Mishra,
that the Prime Minister was not in-
volved in this matter?

soay fm¥ : g7 &4 927 97 &
T & & HA vl W@ g gw Ay
wamg )

I was shocked by Shri Jagannath
Mishra’s statement.

SHRI SHYAMNANDAN MISHRA:
However, on the 7th of January itself
the Prime Minister said that “there
is a whisper that I have been responsi-
ble for these tragic incidents” angd al-
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though I will never call you Con-
gressmen, the Prime Minister went on
to say even the Congressmen are now
pelieving this blatant lie.” At Jeast
that is what the Hindustan Times
says. May be, the Hindustan Times,
which is under the Birlas, is known
to be the enemy of the Prime Minis-
ter just now! I would only say by
way of an example, that everybody
knowsg that it is not your party or the
Prime Minister who had suggested the
name of Shri K. K, Birla as a candi-
date from Lucknow!

The Prime Minister went to the
length of saying ‘“of I die, people
would say that I have killed myself”;
this wag on the 7th of January.
Therefore, there is no use of saying
that we have been telling something
about it, or we have been insinuating
about it. My hon. fricnds on the
other side must rcckon with this that
the credibility gap between you and
the people have increased so much
that people are prepared to swallow
anything about you and against you,
Don’t you reckon with this truth that
the wildest thing 1s being said against
the highest person in the government
and the couniry and the Prime Minis-~
ter herself complains about this that
even Congressmen are believing these
blatant lies and so on.

So. these are the few things which
we wanted the other side of the House
particularly to reckon with and to tell
us something about them because our
minds are full of apprehensions about
the steps that are being taken. Here,
ihere seems to be a curioug amalgam.

Now the Government has come to
sog the reason behid the demand for
a commission of inquiry, When we
asked for a commission of inquiry,
when we voiced the demand for a
commission of inquiry, it was a reac-
tionary demand, it was a fascist de-
mand., But, ultimately, this Govern-
ment comes down to this and the
demand is conceded.

Now, why has it been conceded so
late? There was only one c¢lement in
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this country which was opposed to the
appointment of the commission of in-
quiry, and that was the great party
which happens to be in alliance with
the ruling party, namely, the CPI. The
hon. Chairman of the CPI, the great
and esteemed person, Shri Dange, ex-
pressed himself completely against the
appointment of a commission of in-
quiry, and he said this step would add
confusion to the Indian politics, Con-
fusion against whom? Confusion to
Indian politics. What did he mean
thereby?

21 hrs.

But now il seems that they have
been able to convince their friends
that they would not be able to resist
the demand for the appointment of a
commission of inquiry. It is now
refiecting on their integrity and, there-
fore, they must concede it. So, pro-
bably that resistance has broken and
this commission of inquiry has been
set up now.

But what do you fing even now?
I ask those friends who have got some
smattering of legal knowledge and
also of judicial proceedings—I would
not say anything which would pre~
judice the proceedings before the
Mathew Commission—but I ask you
whether you are sincere about the
impartiality of the proceedings that
should take place before the Mathew
Commission. If that is so, why are
you having this curious amalgam of
four or five streams of investigations
going on concurrently? Particularly
I would like to refer to two streams
of investigations which are going on
concurrently, Whom do they want to
convince, I ask my hon. friends who
have got something to do with law
and judicial matters.

Here is the CBI investigation which
is going on in full force, and the CBI
investigation is under the aegis of the
executive suthority, The whole busi~
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ness af appointing a commission of in-
quiry is to take this matter out of the
hands of the executive and place it in
the impartial hands of the judiciary—
is that not the purpose of appointing
a judicial commission?—in order to
ingpire more confidence in the minds
of the people that the executive is not
dealing with it?

SHRI N, K, P. SALVE: 1t is a fact.
finding commission.

SHRI SHYAMNANDAN MISHRA:
I will go very logically about it. If
the two streams are going on concur-
rently, that is the executive stream of
investigation and the judicial stream
of investigation under two auspices,

can there not be a conflict between the
two?

My hon, friend, Shri Salve, has
rightly asked me . question, which
needs to be answered, He said, that
the CBI only is the investigating
agency. Then put that investigating
agency under the guidance and the
direction of Mr. Justice Mathew. That
can be gone Mr. Chairman, if you
appoint a committee of this House
with S. N. Mishra as the Chairman
of that committee to inquire into any
matter, with the authority of Parlia-
ment I will summon the services of
the investigating agency ang the Gov-
ernment will have to provide them.
Whose authority is  pgreater—the
authority of Parliament or of the exe-
cutive government? The investigat-
ing agency would be at my disposal
Have you placeq the CBI, as the in-
vestigating agency, at the total dis-
posal for this purpose of the one-man
inquiry commission of Mr, Justice
Mathew” If vou have not done that,
then there is bound to be a conflict
hetween the two and one can be
suspecled of prejudicing the other

Then. this morning here is the news
that the new Railway Minister has
said to the hon Minister of Yrriga-
tion in Rihar Dr Jagan Nath Mishra,
that another inguiry would be set up
by the Railway Department to go into
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the question of the delay that occur-
red at Samastipur in transporting the
late Railway Minister to Patna or
Danapur. So, this is another inguiry
that is going to take place.

I have not gone into the law relat-
ing to the appointment of a commisa
sion of inquiry, But if does seem to
me that it is not in consonance with
the law that another inquiry should
be set up in this matter, It would
not be in keeping with the spirit of
the law on this subject. So, this is
another thing which must be consi-
dered by the House in all geriousness—
whether this Inquiry is indeed serious-
ly meant by the Government.

Now, the hon, Home Minister, Mr.
Brahmananda Reddy, had given every-
one a wholesome advice that one must
held one's judgment in check; one
mus{ not make any observation or
remark about the findings of the In-
quiry. I ask the hon, Home Minister:
Who flouted this wholesome advice?
The first person to flout the advice of
the Home Minister was the Prime
Minister of India ‘The Prime Minis-
ter in her very first utterance on the
7th January said in so many words
that there was no need for an inquiry
because, she said, the reason was poli-
tical. That is what she saigd in so
many words.

She had clearly laid the blame on
the shoulders of J P. That is what the
newspaper reports say. If that is so,
there could be two inferences from
this. One inference could be that this
incident had a larger pcenumbra of
implications. There was a spectrum
of issues which had to be deslt with.
If it had larger political implications,
should not then a Commission of In-
quirv have been set up at that very
time?

It is a late realisation that it has
other dimensions, No less an autho-
rity than the Prime Minister of India
spelt out on the Tth January jtself—
I may or may not agree with her
view—the implications in much wider
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terms, If that is so, it was not the
CBI which was the competent body
to go into the matter. The CBI can
only investigate crimes and offences.
That is precisely the function of the
CBIL. The CBI could not go into lar-
ger implications, psychological, politi-
cal or otherwise. The Prime Minister
had spelt out theke implications, If
that was so, why was not the logic of
the Prime Minister followed in actual
terms? Why was not a Commission

of Inquiry appointed at that time
itself?

A whisper now goes round that the
CBI—may be, 1t 1s completely
wrong—was on the point of making
some startling revelations and here is
the check put upon it. That is also
a whisper going round. Maybe, 1t
is completely wrong. But that 1s the
kind of atmosphere in which we live,
You can say, “You are also responsi-
ble for it.” But you have to share
the larger respunsibility for it, How-
ever, 1t 1s now being said that it is
because of this and that.

My humble submission is that the
Government has taken tius step so
late when many ot the horses might
have bolted out of the sheds, The
Government cannot disabuse the pub-
Iic mind that the delay that has oc-
curred 1n this matter has been indeed
a cuipable delay on the part of the
Government. This is the impression
that is carried in our mind. So, I
think, we ate quite justified to bring
this adjournment motion, It has been
our duty to society and country to
come up with a motion of this kind
before the House,

mnufa  wlew - wwr agA
yrer g war f-—wrdr X FwHAE AR
T it wew ARA I E ) W
giaqig Az ¥ a1 T AY FW AT

arar & fy ghdfea fag

st ghe fesic Tey (99@Q)
aanfy wERg, WO OE W 39S
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SHRI P, G. MAVALANKAR (Ahme-
dabad): Mr. Chairman, Sir, I rigse to
support the Motion moved by my friend
Shri Madhu Limaye, not because I
want to say anything in terms of party
political overtures, which perhaps in-
evitably have crept into the whole
argument. Moreover, Sir, we are not
turning thig debate into any king of
obituary reference, Some friends of
the Congress Party have spent mosi of
their time tlalking about the late Shn
L. N. Mishra. We on this side say, and
certainly I for myself can speak with-
out and diffidence, that as a person,
Shri L. N.Mishra was likeable and 1
have nothing against bim. It was on
the basis of acute and unbridgeable
political differences that many of uson
this side had waged many a battle
against him, making him a target ot
general attack, though not singing him
out alone, while criticising the Gov-
ernment headed by Mrs. Gandhi.

The whole point is that mysteries
after mysteries are gathering ground,
and a kind of mystery could has ga-
thered on the political horizon of this
country of late. My friend, Shri Vaj-
payee and Shri Shyamnandan Mishra
and of course, Shri Limaye in the
beginning have, said enough to show
how several mysterious developments
have taken place or rather have not
taken place in this whol: storry snd
sordid business. I had myself raised
not once but three times during the
Iast session the question of Shri Anii
Chopra’s mysterious death. I wrote to
the Home Minister and the Defence
Minister in detail. But {o this day I
have got only an ackhowledgement,
nothing further. I had reguested them
to look into the whole matter. After
I bad raised this issue, the young man’s
unfortuate family met me and narrat-
ed the whole incident to me. I was
more than convinced that it was all
clouded. The mystery of the death
of Anil Chopra or Lalit Babu or X, Y,
Z, whoever has gone—these are not
stray cases. They are cases in a whole
chain which make us all believe things
which we normally would not like to
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believe, I would say, this atmosphere
of suspension and doubt hag been creat-
ed by the mysterious functioning of
the political wing of the Government
of India under the leadership of .the
Prime Minister, Mrs. Gandhi.

The Samastipur incident is signifi-
cant not only for what things happen-
ed but more significant and disturbing
for many of the things that did not
happen. Several acts of commission
and omission that surround this entire
cpisode of the passing away of Shri
Lalit Mishra make it imperative for
this Parliament and the country to
know the truth. And were it not for
the fact that we on this side, indeed
I hope all of us in this Ilouse, are
motivated by one sole factor, namely,
aroving at the truth, we would not
have brought in this adjournment mo-~
tion.

Many of my good [riend’s opposite
are criticising us for bringing this up
mm the form of an adjournmeni mo-
tion, In reply, I would say that if we
have brought an adjournment motion,
to adjourn the business of the Iouse,
what the Government and the Prime
Minister are doing is to put a stop to
the democratic process in this country,
which is much worse, much more dan.
geroug and much more harmiul.

Of lale, the results of the various
eleelions, bye-clections though they are
more than revealing. I can only
hope and pray that my friends on the
Congress benches, big in majority 1o-
day, will sce in the coming months and
years when elecliong must inevitably
come again whether they have any
rapport left with the public at large.

This morning, my young new {riend,
Shri Sharad Yadav, took the oath and
after shaking hands with the Speaker
said: ‘Lok Nayak Jayaprakash Zinda-
bad’. The Speaker said that that would
not form part of the proceedings, but
what Jayaprakash Nearayan is doing is
forming part of the whole higtory of
this countryl Thevelore, there iz no
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question of this or that individual lik-
mg or not liking it. It is a question
of the historic role Jayaprakash is
playing. He 1s only the spokesman of
the affliclions and aspirationg of the
vast millions of this country.

My friend Shri Ramavtar Shastri
says: no, no He has a right to hold
his views. I believe that il {s no use
bringing in JP's fair name. As a mat-
ter of fact it must be said fo the cre.
dit of Jayaprakash Narayan that he
had kept the Bihar movement as non-
violent as any such mass movement
can bhe kept. Mahatma Gandhi was
the leader of the Independence move-
ment bui even he had to say: I go
back and withdraw my movement be-
cause of violence. That situation hap-
pily has not taken place in Bihar. That
only shows that in the changed situa-
tion JP could do what even the father
of the nation could not do before Inde-
pendence; that is because JP is not
interested in the power he does not
want to replace Prime Minister Indira
Gandhi  He is for certain values Mrs.
Gandhi ang her associates are twisting
all norms and values of public life as
they want to perpetuate themselves in
power. I can understand remaining in
power but to gn on doing things any-
how and somehow in order {o perpe.
tuate oneself in power is not by any
test a method of democracy or demo.
cratic behaviour

The Bihar Government is investigat-
ing; the CBI is investieating; the Ma-
thew Commission is investigating, the
hospital authorities will investigate;
the railway authorities are investigat.
ing. With all these investigations go~
ing on, simultancously end separately,
are they not making a mockery of
the whole investigation® They had
shown so much delay in announcing
investigations but they showed no
delay not even the Prime Minister, in
condemning the Opposition parties and
independent people who had been sup-
porling the povular movemeni agninst
corruption and misrule. The actions
and commentg from the establishment,
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from the Prime Minister downwards
make clear reading. One senses that
these are not spontaneous reactions to
Samastipur incident but they are cool
and calculated criticisms of JP and
opposition parlies and independent cri-
tirs and dissenterg in our democracy.
It only strengthens the suspicion of the
common man that there is something
wrong in the State of Denmark, in the
capital of the country. Even if they
use State machinery and propaganda
units of the All India Radio, they will
not make us all belicve—what they
want us to believe. After all some
people can be fooled sometimes, but
not all people all times. Shri Jagan.
nath Mishra, the brother of the late
lamented I.. N Mishra, fortunately
survived and certain statements made
by him were announced if I mistake
not on the All India Radio on 11th
Fehruarv, both in Hindi and English
news bulletins Neither before that
news bulletin. nor afte~ that bulletin
did those statements appear in the
newspapers. That statement broadcast
on the All India Radio news bulletin
comes out from almost nothing as it
were and the piece whirh I recall hear.
ing says that the Prime Minister is not
involved I am not saying that the
Prime Minister is involved. The piece
of statement put out through Mr.
Jagannath Mishra says that the Prime
Minister is not involved. As I said,
1 am not saving that the Prime Minis.
ter is involved. All T am saying
is that the Prime Minister and her as-
saciateg in the Congress Party are do-
ing things which are not only damaging
to our democracy but are damaging to
our public life. That is why I support
the adjournment motion so ably mov-
cd by my friend Shri Madhu Limaye.

THE MINISTER OF HOME AF.-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr Chairman, I wish to
express my profound sorrow at the un-
timely ang trapic death of our valued
rolleame. the late Mr. 1. N. Mishra.
I wish also to express my grief at the
death of other friends who were ‘vie-
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tims In ihat incident I also express my
sorrow that the hon. Members of this
House Shri Y. P. Mandal and Shri R.
P. Paswan and some Members of the
Legislature of Bihar also got injured
on that occasion. 1 am happy that
these friends have recovered gnd 1
hope that others will glso recover com-
pletely.

The discussion has conlinued for al-
most six hours by now and I listened
with quite sume attention to the re.
marks made by hon. Members, mainly
from the opposition. 7 wish to say
that a good pari of the discussion was
not particularly relevant to the motion
on hand and it went into some other
political questions which I do not want
to amswer to-day. B i T wish to bring
some facts, many o them nught be
known to you, to 3 u notice. Shri
Shyamnandan Babu alse mentioned
that they had not been mentioned

As you all know, on the 2nd January
Shri Lalit Narain Mishra had an enga-
gement for inaugurating the Samasti-
pur-Muzaffarpur Broad Gauge Rail-
way line and reached there by ahout
5.10 o.m, There was a Yarge gathermg
Immediately after some introductory
remarks by some friends Shn L. N
Mishra spoke for quite some time, for
about half an hour At the end of his
speech, a huge explosion, a blast, took
place and there was a loud noiwce
Twenty-eight persons were injured in.
clyding Shri L. N. Mishra, Dr Jagan.
nath Mishra, Members of Parliament,
Member;, of the Assembly, Members of
the Counci! and an employee. After
immediate examination hy the Chief
Medical Officer of the North Eastern
Rai'way, Shri I, N Mishra and Dr.
Jagannath Mishra procceded by train
to Danapur, reaclung there Ly about
midnight. At Danapur Shri Mishra
was examined by promiment surgeons
of the Patna Medical College and ope-
rafeq upon for his imuries Shri
Mishra passed away in the morning on
3rd January, 1975.

.'Amnng the other injured at Samasti.-
pir was Shri R, K. P. Kishore who died
on the night of 3rd January, 1995 at
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the Samastipur Raillway Hospital and
Shri Suraj Narain Jha who died on the
4th January at the Darbhanga Medical
College.

After the explosion at the Samasti.
pur Railway Station, another explosion
took place at about 8 p.m. on the same
day, i.e., 2nd January, in the house of
one Shr1 Mabadev Sahu, Assistant
Accounts Officer, North Eastern Rail.
way, at Samastipur. In ihis connection
two cases were registered by the State
Police under sections 120B, 302 and
307 and sections 3 and 4 of the Explo-
sive Subslances act in respect of the
Raillway Station incident and another
under section 8 and 4 of the Explosive
Substances Act in respect of the incl-
dent in the House of Shri Mahadev
Sahu. In view of the importance of
this case, senior CBI officers were
deputed o ansist the local police.

SHRI SHYAMNANDAN MISHRA:
Would you give the time when the
cases were regisiered” You can find
out and tell the Housc later?

SHRT K. BRAHMANANDA REDDY:
The first explosion which took place
at the railway station was registered.
The second cxplosion occurred at about
8 pm and thercfore it was subsequent.
ly regisicred Subseguently on the re-
quest of the Bihar Government, the
CBI were askeg to take up the inves-
tigation on the 8th January 1875 and
the investigations are in progress.

Severa! misgivings were expressed
in newspaper reporis about the delay
in providing medical attention to late
Shr1 I.. N. Mishra and its adequacy.
On 28th January 1975, the Govern.
ment of Bihar constituted a committee
of medical experts to enquire as to
whether prompt and adequate medical
aid has been given to Shri L. N. Mighra.
The enquiry hy the medical committee
{3 in progress Several stories were
also published in the newspapers about
the nature of th~ explosion and the
adequacy of the security arrangements
the persons involved. ‘These siorles
sought to arouse suspicions in the pub«
lic mind and give rise to baseless inwl.
nuationg and rumours aboul the tragle
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inaident. Demands were made by seve-
ral gquarters, including Members of
parliament and political parties, for an
enquiry into all aspecis of the mat.
ter. ‘The Central Government, there-
jore, appointed on 10th February 1975
a commission of enquiry consisting of
justice K. K. Mathew of the Supieme
Court to enguire 1nto the general back-
ground, the facts and circumstances
pertaining "To the two cxplosions, the
nature and adequacy of the measures
tor the protection and security of Shri
l.. N. M:shra at the time of the inci-
dent, the nature ang adeyuacy of med:.
cal aitention given to him after the
explosion and such other matlers as
may be relevant to. The CBL will con-
tinue 1ts investigations It will also
render such assistance as the commis-
sion may require m the course of
its mquiry. While the object of
the CBI mvestigations 13 to  bring
the accused before a court of law, the
scope of the commission of inquiry 1s
wider and in its wider task the com-
mussion wall have the cooperation ond
assistance of the CBI and the team of
medical experts apponted bv the GGove-
ernment of B:har  The commession has
also commenced its work and .. ex-
pected to complcte its inquiry and
submit 1ts report to the Central Gov-
ernment within threc months from the
wate of its appmintment,

SHRI SHYAMNANDAN MISHRA
What is the fficulty in putting the
CBI under the dnection of the rom.
mission?

SHRI K. BRAHMANANDA REDDY -
I will try to answer some of the points
that have becn raised If you have
other points, you can ramse them later.

After heaning some of the siguments
mainly from the opposition leaders, I
got & temptation to enier mnte argu-
menis ang expose the fallacy of those
arguments. But I do noi want to enter
into a discussion or argument, because
n my opinion that is not going to be
helpful. After alf, thig is a case of
Murder and assassination and it should
b the effort of this House—the Cong-
ress as well ag the opposition—to see
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that efforts are made to arrive at the
truth of this matter. Accusations and
counter accusationg of a political cha-
racter by anybody, including the op-
position, will not be contributing to
arriving at the iruth in this matter.
It 1s most important to remember this.
Therefore, I woulg earnestly submit to
this House, and specially to the oppo-
sition partieg that these accusations
and counter-accusations should stop in
the interest of justice and democracy.

22 hrs.

I am not going into all the points
raised. Yet, I am submitting some-
thing only to illustrate that some of
the things which some of the hon.
Member have been trymsg to allege
do not stand scrutiny even for &
minute; I am not saying the to counter
any argument

It was alleged that  there were no
security arrangements, While T will
not go into the drtails, I will say that
proper security arrangements have
been there in the shapec of CRP per-
sonnel, Bihar Militarv Police. RPF and
other officers, including the Commis-
swoners, apart from our officers. There
was g larve gathering, As Shri Vaj-
payee said in his speech, in India
when weo address meetings of thou-
sands and thousands of people, while
arrangements can be made, it is just
not possible to guard cach move by
any dishonest person.

One of the accusations made was
that no Minister of the Bihar Govern-
ment was present there. Ig it an im-
portant maiter? After all, ag you
all know, the maijority of members of
the Bihar Government are known to
be the friends of the late Shri L, N,
Mishra, I suppose you are not going
to insinuate, or cven suggest, that
these friends also knew that some-
thing is going to happen and, there-
fore, they were not present. Is it
proper to make such an allegation?
Several Ministers of the Central Gov-
ernment go in different directions and
attend several functions in the States
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SHRI K. BRAHMANANDA REDDY:

where the local Ministers may not be
present. So, that is not a valid charge.

Also, T wish to submit on this occa-
sion that when the Prime Minister
made that statement on the 7th of
Pebruary, as I have submitted in the
Consultative Committee meeting
also....

SHRI SHYAMNANDAN MISHRA:

Plegse do not quote that; that is not
done.

SHRI K. BRAHMANANDA
REDDY: It is only against the vio-
lence and the cult of hatred that is
surcharging the atmosphere mn  the
entire country that the Prime Minis-
ter made those remarks. She said
that it was our duty to take it in that
light. Is there anyone here to infer
that because you suspeet that the
Prime Minister made an accusation
against you, so all these stories, theses
and insinuations tecame current in
this country?

SHRI SYHAMNANDAN MISHRA:
So the atmosphere was politicalised.

SHRI K, BRAHMANANDA
REDDY: My only submission js that
we would not be helping anybody by
making such wild charges,

Regarding the appointment of the
commission of inquiry you would like
to say that it was appointed in a
delayed manner. Is there any country
in the world which has instituted an
impartial committee of inquiry when
the CBI’s investigations were in pro-
gress and the accused were not brought
to book? Should we not feel proud
of it?

SHRI SHYAMNANDAN MISHRA:
We really do not understand your
point,

SHRI MADHU LIMAYE: Rubbish.

SHR1 K. BRAHMANANDA
REDDY: 1 am not going to be pro-
voked; you may call it whatever you
like But was it wise for anybody,
when the CBI's investigation was in
progress, to make statements? Shil
Shyamnandan Mishra was saying why
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statement, why this man should have
made a statement and why that man
should have made a statement, In one
breath you cannot say that the' Prime
Minister was wrong in saying some-
thing on the 7th when the CBIs in-
vestigation was in progress and, at the
same time, also say that others should
have made a statement regarding the
death or the jncident.

SHRI SHYAMNANDAN MISHRA:
The officials, who had visited the scene
of occurrence, ought to have told us
what was their impression when they
visited the scene. These were the fac-
tual things which should have been
shared with the country. Where was
the question of prejudicing the in.
vestigation there?

SHRI K. BRAHMANANDA
REDDY: I do not want to provoke
you into any further discussion, My
only submission was that when Shri
Shyamnandan Mishra today says that
the late Shri Lalit Narayan Mishra
was the most lovable and charming
personality in the entire House and
when all of us should have been shoc-
ked at the death of a valued colleague
of ours in a tragic way, iz it not our
duty, »oth of the Opposition and of
the Government, to see 1o it that a
prope” investication and inquiry {s
made, the truth i1s brought out and the
culprit are brought to book?

SHRU SHYAMNANDA MISHRA:
We have made that point,

SHRI K BRAHMANANDA REDDY:
Therefore, in matters of this type there
18 no point in seeking shortcuts for
scoring a point over one another. It
is not, in my opinion, conducive to pro-
ver investigation of crimes either in
this country or in any country for the
matter of that.

Therefore 1 would like to submit to
the entire House, let the CBI investi-
gation, which is in progress and which
we are actively pursuing, go on and
we should not say anvihing from the
floor of this House which will inhibit
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the progress of the prusecution, After
all, as many of you have tried to ex-
plain, there was a planneq murder, «
conspiracy, this and that. Waen tihat
is the circumstance, it should behove
us to pause a little and consider whe-
tber we should do anything to ininba
out agpproach in the course of investi-
gations in that case,

SHRT SHYAMNANDAN MISHRA:
What ure the terms ol refeience?

SHRI K. BRAHMANANDA
REDDY: 1t 1, true that during i
course of discussion hon. friends in
the Oppusttion as well as on the Con
gress sid” have expressed some doubt.
about (ertain matters—whetner this
tiain »taited 1in time or whether thae
wus dulay. whether proper  nedica
attention wus given, whether after b
icachea Iranapuy station, immediately
medical aid was given or not, These
ure somc of the matterq wiuen may
be agitaling your mind and other peo-
ple’s mnds, U s fer that purpos
1 do not want to go 1nto that at all—
that therc is a commission of ingquy
wuich, us I have submitted just now
has a wider outlook. You have seen
clause (a) whiuh says:—

“The Comnussion 1s requested to
go 1nto the background and the
facts und cucumstances !cading to
the blast, into the adequacy [N
otherwise of the socurity arivngce-
ments, the adequacy or otheiw: e of
the medical attention that was paid
to him" elc.

Therefore, I would submit 1o the House
that if hon. Members here fiom any
side have any point to make, certainly,
in an appropriate manner, they can
put it before the Inquiry Commission.

Sir, I do not want to go intv many
details. Of course, a very feeable
attempt was made for having a parha-
mentary probe. As he has gald, three
different inquiries are gomng on, Why
have another inquiry, a parliamentary
probe? Would you think it would be
a better inquiry than a Commission of
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Inquiry headed by an impartial Sup-
reme Court Judge? Do you want to
briig 1n politics?

I would very much, carnestly, re-
quest you to help in the process and
10 give your assistance. If you have
any information, certainly, you have
a iight to place 1t beforg the Inquiry
Commssion 1n an appropriate manner,

My submussion 1s that we will have
to save democrucy. We will have to
discuss various issues, You are in-
vited by the Prime Minister. It should
be your duly to extent your full sup-
port and give your advice, Aftcr all,
all of us are interested mn the future
of the couniry. It should be our co-
operative cffort to see that we over-
come many difficulties that we have
got and run this country in a proper
way.

I do not want to take much time
because my cntering into several de-
tutls which hon, Members have ex-
pressed will mean in my opinion
traversing tie ground which the Com-
mission of Inquiry 1s going to do, I
do not want to purposely go into all
these matters or to say anything about
1. Let the Commission of Inquirv
come to its own judgment on its own
cvidence. Any hon Member is at
liberty to go and appear before it and
give whatever evidence he has got.

I wish to request the entire House,
including the Opposition, not to cast
any aspersion or have any suspicion
or make any insinuation or do any-
thing to wvitiate the atmosphere and 1
appeal to them to support the investi-
gations and contribute to the success
of the Commission of Inquiry headed
by a Supreme Court Judge.

ot wy foordy :  gwiefa wEe,
o A R gufir Y OF T oamw &
oA A qT e Y § I aqfaa
wara faddrn T oW g @ .



Mot
451 Adjoa:%n{:;t
[ 771 "]
aRAEr WY o qAE-Aw A 9 s
g1 o IR @ owaw e, e
3 arfre wY e W S 9@ aeg
&1 waw feur e A qF ¥y ¥ oSy
WY T A@E IO W, AT TEY
& qraT ) FT 3 ATOF FY q9T WAy oy
fadg oo & &V & Ty dF VWY
# g w10 @A o frgw w0F
#1 $ae gAT, qE T2 X T 77 A
fowm 3 a4 ade w1 g fay
4% fRar 9T gaaT W ? 5W X
< ¥z wfva @ i 9 ag gfenfae
aysrr 9 v o g 1T R fady
g1 1 gEeAT F 1 & fo fonar o =Y
afe T @y A faeet gl
waT TEY F=rewT @ oswifEe &
Iy ot fafrae =7 & 39 Faw wEW
&1 faorg #ver 7 f6m 91 390 3@
geqrat 97 sfaseq T F are o v
qrET 7 A frar gm)

a® AR ETF HIA AL geary ?

L il Y ol . WRouRonAo F, WIT
wga @ @eav g A® foom wed
g § fFur smr ur——a AE
FqT g SFaT wqrhad g A wt
HAAAT F A W 4§ 48 TO4T AT
fr o1 fAr o wr weT & At afesT
®T ¥ WOH ATHR 4 TFAF faagr
®2q IET

# F77 TTAAWMNT WMHA TF0
WIBAT =% WAT 2 3 T 9 §7
IRTA7O & FEH ¥ UF FIHT INA
gf & ®und ¥ Fewr wEAr g—
T H WIT §AT H AT T a1
ez afuy § ghvy ur a7 gvdy F—
faddy ®ar &7 a1, ¥ FTH F7 AT
L AR-CA el R E i N o
wivdrz or o 8, dlwa 42 g7 o
wE N AE § 1w S wE fE oue
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gfaafors 3 & & w71 97 o frwtew
&7 *gr T BYeT 7T §-A7 vvee § fin
Fife¥dft ¥, veaa & ag w0 T gwl
& 1 Al oY ¥ 3o it & g wrierat
&1 fer § W do i F g
Wt wrfeadEt # & ama <@ o §—
a fet wr7 77 wed § iy ag wferdsd
FT AT AR

gafed & for w=a1 @gar g fw
FET WTT ATATACO FY AT FEA F—
ATAT Y THAG TN FTOWAH T F,
qE TR WAL  WIVY B, dAFT
HEH gAT T WY A =7 4T IEE
awifaar wvw wifgg o, 7f o=
qéy fwar | WY HWrTERT SRR
& wfg grear ¢ o g faamg o=
YT ST AHI5T ATErAST S F FAT WG
2 f% ag =rva~r &7 T =Y AEF 7
FTH FT 78 & AT & O TG AFAT
—VFard ¥ qfa wydy et s aifaw
FE & f W™ 3B WANT TIN
T Ay I T

¥ WA A™A qEHT 4@ g—
rremfr st & afaarom ¥ =m oawr
it § f wifwers & Ara gHIY oEEY
AT T FHI IR LA A 7F
z fyarqor 71 1§ 2, Ar o faweme
1971 & fazsit mxuo w1 a7 {ow
SATIwTHT fraf o S 11 wf oY,
IAGT AT qE FIRAT TG G 7
T Td A% gy foafy &
@Y HST $ T wfawr fam
sra @, 9H 1997 " & faere o
FAA WY WIH HTHT WEA, Afers
ARETY AT WY TN AN T, IA®
fay Wt "wyA mrEES foale &
7wl fwer W - we W
FFA FHT WY F 1w feafy
¥ T@h gh WY WU ST & S
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qifas =fawrT g, ugr o= f& wawa
F SET AT UAFIA A FASEAT,
SAFT A WY TW T FI FHT 3, USAN
F AT AT qIHTAT AT & T 4T
TIFHT FHI FT AGHIT ATIHT AT~
Freia feafq & ooz foq sar g

AE qeEd F oATART ;reAT A OF
qF ad1, qfE AT OWT WA AT
4 Fgd fv Aw H Armasd & ararawor
FI I @A & faF, Far & wifas
afgFIT A 0w @A & fag
maraFreT feafa wr gn agrm &%
R & | A, o Ao MITo TifE ST
ATy FraA g f5aF ggq dwet
arit At frewie fe @ @ W
34 FAAT BT GleT FT @ | AT
FT (T ZHE AT 4T ATHAT FT T3
g v arsaqa F afa gurdr mean +&F
g—=awy & quA FZA1 A13aT § R
ANFIT T UM FIA T FH A1G AT
gs FT @ § |

Famfa wgrad, § o9 & O HAT
Figar g fF o g qd@0 S w1
AR FCHIT ATHTF FY a0 A aA0T
@A Fg3 &, 13 & Fraracor A
W FLAT T2 3 AT 41 39 9T AT
gl qraar Ffgy % w & F 10 Al
fegt &t et g s fgefr &7 ot @ana
FE FT I40H g Fifgh | Jwar &
I S fgAr AT &, STFT gHA wAY
e Tar fowur, A
#it fgqr grdr &, @fEe wwwRIT F 3.1

ag wra Ay fwer
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S AATATT fgar grv F——a1 37 uT oy
TF T A-Ar =nfgy ?

zafad, awmfa wgiey, A3 FgaT
g——zAx1 79 T ATE §, afwT ga
AT F FIT AE AR ag o @Ay
o1E 2 % TRET ST TATT FT GIF 91,
g BT g1 AT | Hfefaedl-in #1 9,
FIAT TS T GHIT ST ATFHT HIT HT
fegfm ¥ gy 1 =T s wATRE &
fewfrga & fa@mdt gqr & @1 I9=T &
FIXT F——aATHced & Tfq A AT
o f5<g g F wfg saarwr 99 )
374 wfq Sar & faeaig 32 m@r )
7 ZFHIOT ¥ ZAFIN § ST ST av
T g} IAT IE 54 A AT FA,
Afea €1 €T SHEr A FFHTF A=
¥ us 9T I Z AdY g 1 HIT G
F A4S WH wwre fewfaa 9T §
zaiad 3@ Seara & nifva o9 w51 A%
qarer &0 & | 3HA St & AE & fw
FCHIT faThIes & @B F1 g7 Aal FY
gFEAT g AT THEA WIAFT T A1 @
2, UE FR qEwrer AT ATfFF AT,
§ 1T AT SE 9T qE & | O FAET
geedi 7 w7 uiwnded femmay
FT ITECT HLT HT FAT FG1 o, 4 I
GETAT | I ATS TNFHT F 74 HIA
il QAT (3 7 BN AN Aol a8 8
AT T (F f“w 59 F UIYTT 4T AIG
zo &7 fa<rg w0 1 wwA &g T,
OGI AT g | AfHA FIH VR GGG
ot FTLON 1 THL T@T AT g uE T
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[ @y, faraz]

qg FT HIAT F2 9 AT & | 59-
o & =3 gwarg & TUT T o qEAr
g1 =Y S Taq F fwAr § sEw
fa & sex 3gar fF ag @eT amar
AT F

MR. CHAIRMAN: Now, I will put

the adjournment motion to the vote
of the House, :

Now, the question is:

“That the House do now adjourn.”

The motion was negatived
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22.22 hrs. ;
TOBACCO BOARD BILL—Contd.

MR. CHAIRMAN: = Now, we will
resume the further consideration of
the Tobacco Board - Bill, :

Sari P, N. Reddy to continue.

SHRI P. NARASIMHA REDDY

Sir, as I was mentioning earlier. ..

MR. CHAIRMAN: You may conti-
nue your speech tomorrow. Now we
adjourn to meet tomorrow at 11 AM,

22.23 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Wednesday,
February 19, 1975/Magha 30, 1896
(Saka).



